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responsible for the 1ill. Every step
of theus wag just trying to avoid the
evil for the time being And there-
fore, they have gone from one mistake
to anothey and we ate faced with this
situation In the circumstances, no
person who believes 1n democracy,
who believes in freedom can ever
support this measure 1r I oppoese it

Mr CHAIRMAN
adjourneg tfill 230 p ™M
noon

The House
in the after-

The House then adjourned
for lunch at one of the clock

The House reassembled after lunch
at half?’past two of the clock The
Drpury CHAIRMAN 1n the Chair

REFERENCE TO STATEMENT RE
KUTCH SITUATION

51 go o ATAURY (ITT 9397 )
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17, § T o T® W AT
FE0 AET g & ggw ower S
WS L& AT aNT HF58 &7 (e
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FAr L AT @A FST W W
g wET ST & glagrms I ay
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ST ogRT B CIET ICIC]

agr o fo sr =ifer | @ oa@ 9
oY R g AV AVEF ¥ FE

Tue DEPUTY CHAIRMAN I have
no information yet excepting what I
have heard from Mr Vajpayee We
are finding out now from the Prime
Minister whether a statement 15 to be
made in the other House and then we
shall let the Fouse know of the same
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Surt A B VAJPAYEE A foimal
announcement has been made 1n the
other House that he 1s making a state-
ment at 5 pm. There should be no
hitch on the part of the Prime Min-
1ster to make a similar statement here

Tue DEPUTY CHAIRMAN
way, the Secretary will find out

Any-

SHrt AKBAR ALI KHAN (Andhia
Pradesh) We will sit {for half-an-
hour more 1if necessary

THE DEPUTY CHAIRMAN  Yes,
we are finding 1t out

1 RESOLUTION RE PROCLAMA
TION IN RELATION TO THE
STATE OF KERALA AND

2 THE KERALA STATE LEGIS-
LATURE (DELEGATION OF
POWERS) BILL 1965—continued

Snrr JOSEPH MATHEN Nobody
can be happy over the Proclamation
to take over the administiation of
Kerala

SHRI
Piadesh)

A B VAJPAYEE ( Uttar
Not even Congressmen?

Suri JOSEPH MATHEN Not even
Congressmen can be happy if there s
any possibility of avoiding 1t This
House has been discussing the Pres.-
dent’s Rule 1n Kerala for the last wwo
or three times and whatever will be
said in this House will be only the
repetition of what we had been tell-
ing this House on the previous occa-
sions As the House 15 aware we
know that after the elections on tne
4th March 1965 no party in the state
got a clear majority to claim the
formation of a Ministry Not only
that, but a single party could not
have a clear majority, no political
parties could come together to show
a clear majority, so that they could
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.take over power in the State We
Jknow that the biggest party that
emerged successful 1n the election
was the Left Communist Party and
the leader of the Party, in spite of
the 1equest of the Governor, could
not show a clear majorily to :laim
dhe formation of a Ministry. He said
‘that he had the support of the S 5 P,
whizch had 13 Members, and he him-
welf was the leader of fortv, including
all Members who were detained
wunder the D I R and he had the
supporl of a few Independents and,
.according to the statement issued by
ithe leade:r of the Left Communist
‘Party—Mr Namboodripad—we are
led to believe that he had the sup-
port of only 61 Members in a douse
of 133 Madam, sixtyone in a House of
133 1s not a clear majority for the
formation of a Ministry
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The next larger party there 1n
the State was the Congiess which
had only 36 members ang the Pta-
desh Congress Committee had pass-
ed a resolution that 1t would :emain
a constitutional opposition 1t ut all
some other party or parties fook up
power 1n the State So, thcre was no
possibility for the Congress also to
form a Mimstry because 1t never
wanted to court the support of any
other party since the verdict of the
people of the State was that the Con-
gress should 1emain in the opposi-
tion The Congress, when i1t con-
tested the elections, made a state-
ment that if the Congress was no}, re-
turned in a majority, 1t would re-
main 1 the opposition rather than
come mnto an alliance so that it could
form a Mimstry So, the question of
formatron of a Ministry by the Con-
gress was also ruled out

The next party which had onty 24
Members was the Kerala Congress
It had tried 1its best to form a M-
1stry with  the support of so many
sections angd groups. It had approach-
ed the S S P The Mushm League
had offereq support saying ‘We will
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sail or sink together’ Wilh all that
the Kerala Congress could show the
support of only 37 Members in a
House of 133 Still they wanted to
form a Ministry Thirty-seven n a
House of 133 cannot claim the stable
support of the House and hence the
formation of a Ministry by the Kerala
Congress was also ruled out under
those circumstances The S. S. P.
which had only 13 Members had
offered to form a Ministiy provided
all the other sections or parties
would extend their support They
said that the State should not go
without a popular Minstry and  if
they were permutted, they wouid
form a Mmistry so that President’s
Rule could be avoided. What they

might have thought of the support
required for a Mmistry, I canuot
say, but they might have thought
that these 13 would be sufficient to
make 11 Ministers, one Deputy
Speaker and a Speaker

Surt P N SAPRU (Uttar Pia-
desh): How do they carry on 1

countries where there 1s no provision
for President’s Rule and where there
are five, s1X or geven parties?

Surr AKBAR ALI KHAN, Re-
election.
Surr P N. SAPRU: No Read the

history of France ang Italy.

Surr JOSEPH MATHEN: I would
1gnore the question because I 4ever
yielded to the hon. Member. He can
ask me any question immedialely
after my speech.

Suri ABID ALl
Go ahead.

(Maharashtra):
Ignore him

Surr JOSEPH MATHEN: Madam,
under those circumstances, the offer
of the SSP to form a Mimustry
also was not acceptable to the Gov-
ernor since there was no proof that
the S S. P. would be able to form a
stable Ministry in the State. The
Kerala Congress, at that time, passed
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a Resolution that they would support
the Congress to form a Mmistiy, o1
they would be prepared to torm a

Mmistty  with the support o1 the
Congiess But, as a matter oi miin-
ciple the Congiess never wanted to

have any understanding witn the
dissidents who had committed indis-
cipline and were expelled trom the
organisation people who had no
political programme of their own fo1
the formation of a political purty
except the antagonism towards the
Congress due to personal and selfish
motives The Kerala Congress was
formed with the intention of creating
a feeling among patticular section, of
ithe people that those sections were
ignored and discriminated against bv
the former Congress Mmstry All
those developments this House had
discussed previously, and we are now
led to believe that the Kerala Con-
gress wa, formed for the only teason
that some of the leaders who tormed
the Kerala Congress could not enter
into the then Congress Cabinet of
Kerala

Surt LOKANATH MISRA (Oi1ssd)
Thney said that there were sp many

allegations against the then Chet
Minister
Surt JOSEPH WMATHEN. Theie

might have been a number of allega-
tions agammst the Chief Minster and
the Congress administration but, as
members of the party, there were so
many methods to meet their ends
Actually, the Congress Ministry was
prepared to enquire into the «llega-
tions. and to a certain extent 4 had
inquired nto them, and it was rnade
known to that dissident section that
most of the allegations were base-
less But they wanted further 1n-
quiry which, naturally, could not be
conceded And if at all they wanted
further mquiries they should have
voted down this Mmistry after hav-
ing resigned from the Congress Party
and contested all the bye-elections

[ 11 MAY 1965 ]

Kerala State Legislature 167 4
(Delegation of Powers)
Ball, 1965

based on their own programme Butl
these dissidents had no justification
to vote against the then Minwstiv
simce they belonged to the Congress,
since they were elected on Congtess
tickets based on Congress maniiesto
If they had any difference ot Ipiion
with the then Congress Ministry, it
was left to them to resign from the
Congress and to resign from the As-
sembly and then contest the elec-
tions, defeat the Congress there, get
mnto the Assembly again, vote against
the Congress and vote down the
Ministry  That should have oeen the
moral way m which they should have
aeted but, actually, they commiited
political immorality by voting a3Iainst
their own political party  without
resigning from the party and {iom
the Assembly

Suri LOKANATH MISRA And
having voted against coiruption

SHr1 JOSEPH MATHEN He will
have so many views about coriap-
tion because he himself 1s an em-

bodiment of corruption

Sirt LOKANATH MISRA Who
1s that”
Surt JOSEPH MATHEN Who-

ever makes baseless charges, people
who themselves commit corruption,
political social and economi~

Surr LOKANATH MISRA The
Chief Minister was a corrupt man
Unfortunately for me and fortuunately
for you, I do not belong to Kerala,
but 1f I belonged to Kerala, T would
definitely have proved that he then
Chief Minister was corrupt and you
would have been 1n a soup.

Surr  JOSEPH MATHEN My
friend belongs to Orissa, he has ex-
reasenced so much of corruption that
he may be thinking that everytbing
n this world is corrupt

Surt LOKANATH MISRA Thed,
your own Congressmen ate saving’
not I
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Suri JOSEPH MATHEN I have
nothing to say about Orissa, because
my friend 1s a supporter of corrupt
practices, because he belongs to the
Swatantra Party All Swatantra <up-
porters are practising corruption
the industrial, in the economic, in the
political and m the social fields That
18 the posttion So I have notning to
say about that Party

1675

With regard to the position 1n
Kerala, Madam there was no possi-
bility for1 the formation of a sta:'e
Ministry

Surr LOKANATH MISRA Madam
on a point of personal explana'ton

Tug DEPUTY CHAIRMAN How
doeg 1t arise?

SHrr LOKANATH MISRA The
hon Member said that Swatantra
Party 15 indulging in corruption thet
1t gets support of all corrupt people.
Is there anything now to be proved
that the Congress depends purely on
corrupt people, on all their acts of
corruption, gets money from the cor-
rupt people and perpetuates 1* elt”

Tue DEPUTY CHAIRMAN Yes,
you continue

Surr JOSEPH MATHEN We have
sent out corrupt people When some
of the sections actually wanted {0
practise corruption, they organised
political parties like the Swatantra
Party We had those corrupt people
also 1n the party some time back, but
they are out now

Surr LOKANATH MISRA Peopie
would call you a lunatic if you say
that

Surr JOSEPH MATHEN Madam
with regard to our political .i1ganisa-
tion, since 1t 13 a mass orgamsatwn,
we cannot expect to have 2ll the
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cent per cent people tg be free fiom
any tinge of coriuption 1 ¢y not
think that Mr Misra will claup that
his patty 1s having all the cant per
cent people free from any soit of coir-

ruption  Actually 1t 1s the po itical
programme the aim of the gocd of
the masses and the planmmg
done (o put 1t nto practice
that maintamns a  political pariy,
not the particulax acts of the
members belonging to that patty

Madam, the Congiess also may be
having some corrupt people just as
some other political paities are also
having So I do not =ay that corrup-
tion 1s the monopoly of the Congress
or of a particular political party Cor-
ruption 1s practised by sections of
people who are in the various poli-
tical pa ties But we do not suppoit
corruption, whether 1t 15 1n the Con-
gress Party, or in the Swatantia
Party o1 in any othe, Opposition
party I have nothing moie to sav
there So, whatever may be the
charges levelled again<t the Chief
Minister, the Congress Partv mem-
bers had ample opportunities what-
ever their grievances were, to see
that they were redrvessed But, in-
steag of that, they practised the im-
moral political way by voting against
their own political party, and that
was absolutely against the policy a
political party should take in a party
system of Goveinment So, Madam,
what T wish to point out 1s that this
President’s Proclamation was made
necessary, we were all convinced
that there was no other go but for the
Centre to take over the admimstra-
tion in Kerala Moreover, immedi-
ately after the Proclamation was
made, there were vatlous criticisms
by various sections, and even the
political parties that came out suc-
cessful in the elections in Kerala, in-
cluding the Left Communist Party
and the Kerala Congress, tried to
demonstrate against this There was
a call from the leader of the Kerala
Congress, Mr K M George, to have
a black flag demonstration against the



1677 Proclamation in
relation to State

of Kerala and

Gevernor who was then going to take
charge 1n Kerala. But, actually, these
people had no support from the peo-
ple with the result that they had to
hoist the black flags in their own
houses. That was the position. Then
Mr. Namboodiripad requested the en-
tire State to demonstrate against Pre-
sident’s rule and he actually called
for a Rartal throughout the State.
But by mid-night of the day before
he had to withdraw it after having
known that there was no support for
it and the entire State had refused to
‘observe the hartal. That was the posi-
tion. So the people realised, and some
of the leaders also, who earlier had
been opposing the Congresg and had
been supporting the Kerala Congress,
and others including Mannath Pad-
manabhan declared that in those cir-
cumstances there was no other possi-
bility vut te have President’s rule in
the State and the people are also
now so desperate and disinterested
that they do not care actually what
politica] parties are functioning and
what political parties are not func-
tioning. It has come to this position
due to the reason {hat for years,—
practically continuous years, after in-
dependence that State has been neg-
lected in the matter of developmental
activities; there the Centre has been
so indifferent in sanctioning Cent:al
projects, and in sanctioning sufficient
funds for the development of its own
resoutrces in power, in agriculture, in
education and in various other sphe-
res, and the people, naturally, have
al:o become indifferent and they do
not care who rules, because the re-
sult has been the same. So, at least
during the President’s regime, whe-
ther it be for a few months, or one
or two years, as decided by this
House and the other House of Par-
liament. I request and suggasst to the
hon. Home Minister that every step
should be taken to set in motion an
intensive programme to see that a
sufficient number of industries are

estab.ished in Kerala to solve the un-

employment problem. Also a suffi-
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cient number of technical institutions
should be opened so that they may
absorb the non-technical matriculates,
who may be taken in and given tech-
nical training so that they may be
absorbeq subsequently in the indus-
trial concerns. In the same way, power
projects may be taken up so that
there may not be any difficulty with
regard to the availability of power
for the establishing of industries.
Madam, during this regime, it is un-
derstood that some very important
and prominent power projects could
have been taken up to solve the
power scarcity, but these were drop-
ped because of the indifference on
the part of the Central Administra-
tion. While they were discussing the
matter, they conveniently avoided the
establishing of the Idikki Project
which should have been taken up and
completed in the Third Plan. We un-
derstand there had been some schem-
ing going on and some conspiracy
was going on between the Central
Administrator and the Central Min-
istry and some of the persons res-
ponsible for the inclusion of this
work, of this project and this project
was dropped. This Idikki Project,
which should have been completed
within this Five-Year Plan and for
which sufficient funds had been
allotted, wag dropped. There was a
secret circular issued just to see that
thig project was not completed, This
matter should be enquired into be-
cause we do not want such matters to
be left in the hands of officials and
we do not want the State to suffer
during the President’s rule. I do hope,
Madam, that the hon. the Home Min-
ister will enquire into all these fae-
tors and see that the State ig not
discriminated against during this re-
gime. Thank you.

Surr K. DAMODARAN: Madam, I
am unable to agree with either the
content of the Proclamation or the
manner in which it was made and the
President’s rule was imnosed. You
know that this proclamation was
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issued on Maich 24 at a time when
both Houses of Parliament were 1n
session Yet we were not consulted
They could have come to Parliament
and explamned the post-election situa-
tion m Kerala and they could have
got the sanction of Parliament for
the Proclamation, if necessary, and
they could have got a resolution pass-
ed by the House, requesting the Pre-
sident to 1ssue the Proclamation, 1f
there was no way out But nothing of
that kind was done They treated
Parliament with contempt The un-
due haste with which that Proclama-
tion wag 1ssued without approaching
Parliament, without seeking the ap-
proval of Parhament was, to put 1t
very muldly, most undeswrable It 1s
more than a month and a half and
it 1s only after such a long delay that
the Government has thought of ap-
proaching Parliament for getting its
approval for the Proclamation Thus,
the Government hag failleq in not only
maintaining democracy i1n Keralg but
also m safeguarding the rnights of
Parliament, as if the only duty of
Parliament was to okay a fut
accomply I think this 1s very bad
Madam, the plea made 1s that there
was no alteinative to President’s
rule, but that 1s untenable The hon
Minister explains that the President
relied on the Governor’s report
that there was no possibility of form-
ing a Mimistry . because no smngle
party or a combination of parties
could command a majority in the
Legislature 1t 1s true, Madam, that
unfortunately no party could win a
working majority in the election This
unhappy situation was created by
the Congress Party on the one hand
and by the Marxist Communist Party
on the other The leader of the Marx-
1st Communist Party was more
eage~ to defeat the Communist Party
of India than to get a workable
majority for formmng a Government
He was more anxious to help the Mus-
Iim League~Kerala Congress alliance
than to fight the electiong on a prin-
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cipled basis, on the basis of a united
front of thp Leftist parties, of the
progressive groups His party was
steadily losing 1ts hold on th people
and 1 the nick of the moment the
Home Minister went to their rescue by
arresting them and putting them in
ja1l and thus making them heroes and
martyrs and thus helping them to
win as many as 40 seats. The Home
Minister, 1t seems, wanted to kill two
birds; with one stone He put the
Marxist Communists in jail and help-
ed them to defeat us He has, I may
say, succeeded 1n this game to a cer-
tain extent But during that process
democracy was killed with the re-
sult that Kerala was left to the mercy
of a few bureaucrats and the Gover-
nor The leader of the Marxist Com-
mumst Party 1n his election cam-
paign had promised the voterg that
he would form a Government. with
the help of the Muslim League in-
dependents whom he supported The
Muslim League you may know, got
elected 1n at least six constituencies
with the active support of the Marx-
1st Communists and 1n some other
constituenctes with the passive sup-
port through the splitting of votes
But just after the elections, the Mus-~
Iim League Party boldly declared
that they would not support or join
a Ministry formed by the Left Com-
munist Party a Government formed
or even sponsored by the Left Com-
munist Party, that they woulq hve
and die with the Kerala Congress
Anyway, that 1s not the point here
Whatever may be the reasons 1 ad-
mit there was no party after 1he
elections commanding the support of
the majority of the elected Members
That 15 true But that in itself was
no justification for the imposition of
President’s rule Madam, I am deh-
mtelv of the view that there was a
majorty for forming a Government
i Kerala but the Congress Party
A1d not want 1L and no genuine effort
was made by the Governor or the
Central Government to explove the
p0.551b111tles of forming a Government
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The Leader of the Marxist Com-
munist Party publicly stated that he
was willing to form a Govern-
3 PM, ment if an opportunity was
given 1o him. You may say and
you said that they did not command
the support cf the majority of elected
Members, True, but our Coastitution
has nowhere laiq it down that only a
party which commands a majority or
wins a majority of seats in g legis-
lature is entitled to form the Govern-
ment. The only thing is that the Gov-
ernment shoild enioy th= confidence
of the legislature, It should not be
voted down by a No-confidence Mo-
tion. That is al] Madam, Kerala is a
peculiar Stale. 1t is 5 State where
parties with absolute majority in the
legislature ace defeated and their
Governments are thrown out while
smaller parties with no majority be-
hind them have formed governments.
My friend, Mr. Mathen, also knows
that. That is the peculiarity of Ker-
ala. You know what happened to the
Sankar Ministry, The Congress Party
had a majority; yet it was kicked out
of office. Take the case of the P.B.P.
Ministry, a Party having eighteen
Members oul of 5 total of one hun-
dred ang twenty-seven. This ran the
Government for a number of months.
How can you say that in order to
form the Government a party should
have a majority?
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SHRI JOSEPH MATHEN: The
Congress Party had given it in writ-
ing that it would extend its support
and with that support .

Sarr K. DAMODARAN: I am
coming to that. Ordinarily, we expect
the majority party to form the Gov-
ernment but in Kerala at least, the
experience is different. That is why I
submit, Madam, that Mr. Namboodi-
ripad should have been allowed to
form the Government. The situation
was quite favourable, No party said
that he should not be allowed fo
form the Government. The Commu-
nist Party offered its support, though
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its strength was only three in the
Legislature, The S.S.P. offered its
support and even the Congress—the
Minister said that—stateq that it
would act as the constitutional oppo-
sition to whatever Government was
formed supporting it to the extent its
policies were in line with those of
the Congress. If they had meant this
seriously, I do not know what diffi-
culty came in and why they did not
allow the Ministry to be formed.
Whether you would support the poli-
cies or would have to oppose them
would be seen only in action and no
chance was given to Mr. Namboodi-
ripad. It at a certain stage, he did not
agree with your policies, he went
against what you wanted, then at
that stage you could have brought in
a motion of No.confidence and could
have thrown him out but where was
the difficulty in allowing the Govern-
ment to be formed? I do not see any
difficulty. If there was the will, a way
could have been found out and an
arithmetical impossibility could have
been changed into a political possibi-
lity. It was incumbent upon the Gov-
ernment to release the detained Marx-
ist Communists; it was incumbent
upon the Government to have given
them an opportunity to form the Gov-
ernment. There was no immediate
threat of a No-confidence Motion be-
cause after the elections people were:
ready ang prepared to support any
Ministry. If and when they failed to
secure a vote of confidence, then they
could have been dismissed. There
would have been some justification
then for imposing the President’s rule
but the Government was not formed
and the democratic process was not
alloweq to come in because the Con-
gresg Party this time did not want to
allow any other party to form a Gov-
ernment. The State Assembly was
dissolved without an  opporfunity
being given to the elected members to
meet even once. This ig a violation
not only of the spirit of democracy
but also of the Constitution. If such
violations are allowed, it may spell
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disaster for the country What was
done 1n Kerala may be repeated 1n
other Stateg and recourse to such
unhealthy and undemuciatic methods
may be adopted wherever and
whenever the Congiess Party fails
to get & majority for itself Then
there would be no question of
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SHRIVIATI DEVAKI GOPIDAS
(Kerala) Which article of the Con-
stitution are you referring to”

Surr K DAMODARAN  Which
article of the Constiulion says that
only a party with a majority in  the
legislature 1s entitled to form the
Government?

Surt M RUTHNASWAMY (Mad-
ras) Parties gre unknown to the Con-
stitution Nowhere 1n the Constitu-
tion 1s there any mention of parties

Surt K DAMODARAN The prac-

tice and experience in Kerala have
shown a way
Surr P K KUMARAN (Andhra

Pradesh) You supported and sustain-
ed the PSP. Mimstiy,

Surt K DAMODARAN: I do not
approve of the President’s Procla-
maton or the continuation ot Presi-
dent’s rule

This Bill envisages the setting up of
a small committee whenever the
President considers 1t necessary The
President 15 allowed to enact laws
and in that connection he 1s authoris-
ed to constitute a commuittee of thirty-
five members but I do not undeistand
the necessity for thi, when 1t 15 laxd
down 1n the next clause that the whole
Bill 1s to come to Parlian =nt That
bemng so what 15 the purpose of this

committee? He can enact a measure
and straightway bring 1t Dbefoie
Parliament There 15 some sense 1n

having such a committee 1f its pur-
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pose 15 to help the Prestdent in 1egard
to the development of Kerala and n
regard to general policy questions,
otherwise there 1g no use naving this
committee I suggest that suitable
amendments may be made 1n this Bill
to widen the scope of this commttee,
else scrap such a committee

SHRt M S8 GURUPADA SWAMY
(Myscre) Madam, Depuily Chairman,
I speak with a certain amount of un-
easy feeling today because the situ-
ation 1in Kerala does not permit any
other feeling It does not permat of
any alternative, any choice hut Presi-
dent’s Rule It would have been a
wonderful day 1if, after the election in
March, Kerala had had a democratic
set-up but that was not to be Madam,
I qo not hike to dila*te upon the years
since 1947 except saying that Kerala
provides a classic example of 1ustabi-
ity in our country where nothing can
work, neither majority rule, nor the
minority rule, nor the split rule of the
majority or coalition This 15 a very
peculiar phenomenon, very tragic in-
deed and very rare Never in the
past, any experiment, as my friends
are aware, has worked well for long.
There wag the minority Government
by the PSP of eighteen 1n 1954;
there was again the Government of
Mr John in 1950. Subsequenily,
there was the Government by the
Congress, by the coalilion and by the
Communist Party All these experl-
ments have failed And the Presi-
dent had no alternative in Seotember
but to impose President’s 1ule there
when the majority got itself  split
up and the Government of India
thought that the best solution was to
have an early election The Presi-
dent’s rule was therefoie brought
about The election was held and
what was the result?” It was again an
agonising repetition of what happened
before No party succeeded ic get a
majority, even a working  majority.
There were no coalition forces dur-
mg the election as had beep the case
in the earlier election There wag no
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united front. Every party fought
every other, party with a few indepen-
dents here and there. The net result
was that a sort of insecure balance
was maintained by different political
parties. It looks as though none loses
in Kerala, nor none gains in Kerala;
elections are fought a number of times
and all the elections have indicated
that no party, no force, no group suc-
ceeds or gets itself defeated. The
elections are conducted, so to say, on
a no loss or ng profit or no gain basis
and the present position is that the
democracy envisaged in the Constitu-
tion has failed. There is no use say-
ing that enough opportunity was not
given to the Communist party there
and there is no use alsp saying that
there was no genuine effort made by
the Governor there to entrust the res-
ponsibility of forming the Government
to Mr. Namboodiripad. May I re-
mind the hon. Members who hold that
view  that under the Constitution
which we have adopted, which we
practise, unless the Government is
formeq the Assembly cannot be call-
ed, The Assembly is constituted as
soon as the results are gazetted, as
soon as the results are announced. It
is no! necessary to convene the As-
sembly for constituting the Assembly.
The constitution of the Assembly
takes place as soon as the results are
announced, as soon as they are pazet-
ted, notified. Therefore convening the
Assembly was not necessary in  this
context. The convening of the As-
sembly is necessary imperative, only
when the Government is formed,
when the agenda is there to transact
business. What was the position in
March 1965? After the election the
situation was that there was no leader
of a majority party; there was none
who could have a coalition of forces
which could give him a majority.
Therefore no leader could be nominat-
ed or called by the Governor. There-
fore the question of calling the As-
sembly did not arise because without
the Chief Minister, without Govern-
ment there could not be any transac-
tion of business.

221 RS—6.

[ 11 MAY 1965 ]

Kerala State Legislature 1686
(Delegation of Powers)
Bill, 1965

Surt G, M. MIR (Jammu and
Kashmir): Was there any business?

Surr M. S. GURUPADA SWAMY:
There is always business in any State.
1 assume that there is business but
there was no possibility of transacting
any business unless there was a Gov-
ernment. The Government had to ad-
vise the Governor tc convene the As-
sembly for a particular purpose. That
was not there. In the absence, of
this, may I ask hon. Members opposite
how the Governor can take the risk,
the most undemocratic risk, of calling ~
a minority leader to form the Govern-
ment and face a no-confidence motion
immediately after that?

It was also made out that the Com-~
munist Party—Marxist—should have
been tried and afterwards they should
have been allowed to face the music,
face the no-confidence meotion. But
may I draw the attention of the Right

Communist members here and ask
them whether the Marxist Com-
munist Party had shown any

change in attitude, any change in out-
look, since many of their members
were arrested. It is a good advice
given by the Swatantra friend that
when some people are elected they
should not be kept in jail; they should
have been allowed to go out so that
there was an opportunity for those
friends to meet, to discuss and try
and form a Government. It was a
wonderful advice; it was a democratic
advice, no doubt, but may I ask whe-
ther they have shown any real change,
shift, in their outlook, in their ap-
proach?

Take for instance this question. It
is an important instance that I am
quoting, After Pakistan and China
come together, after Ayub Khan went
to Peking and signed an agreement of
friendship, has anything been said
by the Left Communists in regard to
this rapprochement betweer Pakistan
and China? No; not a word has been
said. Our friends have been saying
a lot about everything in the world;

.
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they have been saying against Ame-
rica, against England, but not a word
on this point. Why is it so? They
see conspiracy in the Congress. Very
well; but should the Kerala people
be entrusted to the conspirators to
form a Government there? That is
the question. If the conspirators had
a majority, well and good; in the name
of democracy, friends say they should
go ahead ang form a Government but
on the name of democracy I do not
think this country can really allow
these purveyors of doom, the hang-
men of democracy, to have anything
to do with democracy. It is well
known that in the Communist philo-
sophy, in the sirategy evolved
by the Communists’ forefathers,
any instrument—whatever may be
the instrument—has got to be
used well by the Communists so
that through that instrument they
could take power because for them
power is important. After capturing
power, taking over power, they would
destroy all those things on the basis
of which they have come to power.
fTherefore, may I ask them in good
faith whether they sincerely believe
In democracy. That is the first ques-
tion. Secondly . .. (Time bell rings)
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Madam, I think I would require a
few more minutes; five minutes more.

Tar DEPUTY CHAIRMAN: We
have to finish both this motion and
the Bill and there are quite a few
speakers.

Surr M. S. GURUPADA SWAMY:
Five minutes more, if you don’t mind.

Secondly, I would like to ask them
to consider whether they have revised
their attitude in regard to their poli-
cies about China and Pakistan,

Lastly, may I raise a very funda-
mental question on this occasion? I
began by saying that Kerala offers
a classic example of instability and
all the forces seem to be balanced
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against one another. There seems to
be a sort of co-existence of contradic-
tions. In this context, may I ask the
Home Minister here, does he think
really that a hundred elections will
improve the situation? Will not the
same thing be repeated again and
again? Is it not our experience that
elections have not solved the pro-
blem of Kerala? Is it not our ex-
perience that the present system, the
Parliamentary system, in Kerala, does
not work? Parliamentary democracy
has not worked. May I therefore
draw your attention ‘o ocne or two
facts that I think are very important
to be considered in this context?

Firstly, I do not think there is a
permanent way out if we do not
change the parliamentary system. 1
think some friends have suggested
the Presidential system. Some
friends have suggested a change in
the franchise . . .

Pror. M. B. LAL (Uttar Pradesh):
May I know whether he is proposing
a change in the parliamentary system
only for Kerala or for the whole of
the country?

Sart M. S. GURUPADA SWAMY:
May I ask my erstwhile colleague to
listen to me a bit? Other friends
have suggested various other things.
The President’s rule cannot be conti-
nued for long. It cannot be a perma-
nent feature of Kerala. May 1,
therefore, suggest that there is no
alternative, as there is no alternative
now, but to have some other political
system? If we want to have demo-
cratic rule and also continuity and
stability, there is no alternative but to
have Presidential system for Kerala
and for such territories where such
situations may arise in future. We
want democracy. It should be possi-
ble for us to bring about an amend-
ment to the Constitution by which
we can have two types of democracies
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functioning without trouble, without
giving irritation to either system. We
should not have the Presidential Sys-
tem where the Governor is elected
by the people direct and he should
form the Government. The members
of his Cabinet are not members of
the Assembly. They would be non-
members, mostly experts, and the
Governor is responsible only to the
people, to the electorate, not to the
Assembly. He becomes irremovable
by the Assembly. Therefore, may I
suggest to the Home Minister to think
coolly about it? It is a very subs-
tantial change to meet the situation,
I agree, but let us apply this Presi-
dential system in Kerala, giving an
option to apply the same principle
elsewhere if such a situation arises.
We should not sacrifice democracy,
but should foster it. If one system
fails, we should really change it to
the other system.

Pror. M, B. ILAL: Madam, our Cons-
titution permits the iimposition of
President’s rule under certain cir-
cumstances. If the President on be-
half of the Union Government thinks
that those circumstances exist, Presi-
dent’s Rule may be constitutionally
and legally imposed on a State. But
if we study the history of democra-
cies of the world, we will notice that
President’s rule is not a salient fea-
ture of democracy. Nor can Presi-
dent’s rule be regarded as a signifi-
cant feature of the Federal system.
To the best of my knowledge there
is no Constitution in the world where-
in President’s rule is permitted under
the circumstance in which it is per-
mitted under the Indian Constitution.
1 personally feel that even Members
of the Constituent Assembly of India
would not have thought of making
some such provision in our Consti-
tution, had it not existed in the Gov-
ernment of India Act, 1935. We have
borrowed this provision from the Gov-
ernment of India Act, 1935. That
provision was incorporated in the
Government of India Act, 1935, not
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because the British Parliament re-
garded some such provision as a sali-
ent feature of democracy, not be-
cause the British Parliament was
keen to see that Indian democracy
was thereby strengthened, but  be-
cause the British Parliament wished
to have some safeguards for reimpos-
ing its own authority cver the Pro-
vinces in case circumstances permit-
ted them to do so.

[THE VIcE-CHAIRMAN (SHRI AKEBAR
Ari KHAN) in the Chair].

It is mentioned that the people of
Kerala have become used to Presi-
dent’s rule, that they have become
indifferent to the type of Govern-
ment under which they are governed.
This is really 5 most deplorable
feature of Indian democracy. De-

mocracy cannot be sustained un-
less the people of India have
full faith in democratic princi-

ples, democratic ideals and democratic
traditions and feel unhappy when
they are made to submit to systems
which cannot be regardeqd as essene
tially democratic in character. Mec.
Vice-Chairman, it 1s really very re-
grettable that Kerala, which can claim
to have the highest literacy in this
country and the people of which can
claim to have more than abuve-aver-
age intelligence, should face Presi-
dent’s rule repealedly.

The Governor’s statement, on the
basis of which the President imposed
his rule over Kerala, and which has
been circulated to Members of Par-
liament, is before us. A careful study
ot this document reveals certain im-
portant things. Firstly, the Samyukta
Socialist Party, along with the Right
Communists, were prepared to lend
their support to the Government that
might have been formed by the Left
Communists, but both the Kerala
Congress and the Muslim League were
definitely opposed to the formation of
a Communist Government. The
Kerala Congress made it clear that it
would neither seek the support of the
Communists, nor would it be prepared
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to lend any support to the Commu-
nists. The Muslim League also made
its position clear vis-a-vis the Com-
munists. It was said by its leader
that the members of the Muslim
League “would neither support, nor
have anything to do with the Com-
munists (Marxists) in the formation of
a Ministry.” It is also made clear
by their leader that they would not
also support any demand for the re-
lease of detenus. Though in the
Governor’s report it is not mentioned
whether the Kerala Cpngress would
support the release of the Communist
detenus or not, from the various state-
ments made by Mr. George and re-
leased tg the Press. it is obvious that
like members of the Muslim League
the Kerala Congress was not prepared
to insist on the release of the Com-
munist detenus. So it seems that a
great majority of those returned to
the Kerala Legislature by the electo-
rare were not inclined to insist on the
release of the Communist detenus.
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I must say here that there is a wide
difference in the attitude of the
Kerala Congress and the official Con-
gress. The Kerala Congress said that
in forming a democratic Government
the Kerala Congress would support
the official Congress. In various state-
ments issued by Mr. George it was
also made clear that the Kerala Con-
gress was keen to have a non-Com-
munist democratic Government, and
perhaps even if his Party was not in~
vited to share power, it might have
agreed to lend its support to the Con-~
gress Government. Anyhow it was
the duty of the Governor to ascertain
from the Kerala Congress this parti-
cular fact

As far as the Congress is concerned,
what was its attitude? In the Press
statement Mr. Abraham, the leader of
the Congress Party, affirmed the Con-
gress stand that it would function as
a constitutional opposition whoever
else formed a Government, The Con-
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gress would support the actions of
any non-Congress Ministry if such
actions were in line with Congress
policies, otherwise the Congress Party
would not support. This stand was
further clarified by Mr. Abraham in
his talks with the Governor. The
Governor notes that Mr. Abraham told
him that “his general attitude would
be the same, whether it was ultimate-
ly a Communist-sponsored or Kerala
Congress-sponsored Government,” that
“the Congress would endorse whatever
they did so long as they agreed with
them on particular issues as and when
they arose on the floor of the House.”
Therefore, Mr. Abraham maintained
that “the Congress would act as a
constitutional opposition on the floor
of the House,” and according to him
“constitutional opposition would mean
the stand of the Congress in the House
as explained above.”

From these certain things are obvi-
ous. Firstly, the Kerala Congresg dis-
tinguished clearly between the Con-
gress and the Communists, It was pre-
pared to recognise the Congress Party
as a democratic party and was not
prepared to recognise the Communist
Party as a democratic party. The
Kerala Congress was prepared to
lend its support to the Congress Gov-
ernment and even to form a coalition
Government with the Congress Party
but was not prepared to join hands
with the Communists or to form a
Government with the support of
the Communists. The Congress
Party on the other hand strange-

ly enough made no distinction
between the Communists and the
Kerala Congress. Though it was the
Congress High Command and the

Congress Ministry that were respon-
sible for the arrest of the Communists,
yet the official Congress Party main-
tained that its general attitude would
be the same, whether it was ultimately
a Communist-sponsored or Xerala
Congress-sponsored  Government, 1
rather fail to understand it.
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Tue VICE-CHAIRMAN (SHRI AKBAR
A1r KnaN): They were joining hands
with the Muslim League also.

Pror. M. B. LAL: I see. Do we
mean to say that the Congress thought
that the Muslim League was as bad
as the Communists? If they thought
50, why were the Muslim Leaguers
not arrested along with the Commu-
nists? Again, an important fact was
this that if the Central Government
had been prepared to release the 29
Communist legislators who were in
jail the Communist coalition would
have consisted of 61 members, and if
the official Congress Party was pre-
pared to support such measures of
the Government as were in consonance
with its programme even if those mea-
sures were sponsored by a Commu-
nist-sponsored Government, the claim
of the Communist Party to form the
Government was a strong one. But if
the Central Government was not pre-
pared to release them, then—861
minus 29—it comes to 32; the strength
of the Communists and their friends
in the Legislature would remain 32
On the other hand the Kerala Con-
gress and the Muslim League together
constituted a coalition of 37 members.
So, that Party should have heen
given an opportunity. Now the Con-
gress says that its general attitude
would be that it would endorse what-
ever the Government did so long as
they agreed with the Government on
particular issues as and when they
arose on the floor of the House. That
would have been the test of the
statesmanship of the Government and
of the Congress Party. It would have
been the duty of Mr. George to so
carry on the Government that it might
not have been possible for Mr.
Abraham to say that it was doing
things which were not in consonance
with his policies and programmes.
Sir, both the official Congress Party
and the Kerala Congress Party deny
any ideological differences between
themselves. They are two splinter
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groups, two groups of the same Party,
with no ideological differences, and
therefore it might have been possible
for Mr. George to so conduct himself
that Mr. Abraham would not have
had any reasonable cause to dissent
from the policies and activities of Mr.
George’s Government. If unreason-

ably Mr. Abraham had chosen to
oppose Mr. George’s Government,
then it would have been Mr.

Abraham’s responsibilily to create an-
other crisis in Kerala. 1 feel that if
there had been no provision in the
Constitution with regard to President’s
rule, there would have been a demo-
cratic Government in Kerala, because
I am sure thal just after one election
no party would have been prepared
to have another election, which is a
normal feature in a democracy in
case of such unresolved deadlocks. I
feel that the crisis with which Kerala

is faced is not an overall political
crisis. Now, 1is it a constitutional
crisis? It is rather a political crisis

created by internal dissensions within
the Congress Party itself. And the
Congress High Command, the Union
Congress Government and the Con-
gress Party of Kerala would have to
shoulder the responsibility for the in-
stability and the undemocratic char-
acter of the administration of Kerala.
That is my contention.

Now, Mr. Gurupada Swamy has
placed before us a democratic solution
of the political problem of Kerala.
A keen student of political science as
he is, his guggestion surely deserves
careful attention. He says, let us have
the Presidential system for Kerala.
What is that Presidential system?
Under the Presidential system, the
President is directly elected by the
people and the legislature is also
directly elected by the people. In the
United States we often see that the
President belongs to one party while
in the legislature another party is in
a majority. Consequently, there the
Government is often carried on with
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considerable difficulty. The people of
the United States of America are able
to muddle through that difficult situa-
tion because they have become used
to such situations. What would hap-
pen in Kerala? Firstly, there may be
a number of candidates for the Presi-
dentship and no one may be elected
by an absolute majority. The Presi-
dent elected by minority votes will
hardly be able to command that res-
pect and confidence of the people
as the President of the United States
of America or the Governors of
States there are able fo do because
they are all elected by a majority of
votes. The Kerala Legislature may
also continue to be divided into differ-
ent parties, with no worthwhile co-
ordination between the legislature and
the executive. Then there would be
a lot of deadlock. I beg to submit that
the Presidential system is likely fo
break down. If that situation pre-
vails, the Home Minister of India
would come forward and say that as
the President and the Legislature are
quarrelling and the constitutional
machinery has broken down because
of these quarrels the Union Govern-
ment must impose its will and have
its own rule in the name of President’s
rule. So, I feel that the Presidential
system is no solution to Kerala's poli-
tical problems. XKerala suffers from
poverty, unemployment, casteism and
sectarianism, and Kerala’s political
problem may be solved only when
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definite steps are taken to eradicate’

paoverty and unemployment and the
people are educated in the art of

democratic citizenship and when civie-

conscience and spirit tend to command
a greater allegiance of the people than
sectarianism and casteism as at pre-
sent. For the smooth running of the
constitutional machinery of Kerala, I
feel the Congress will have to mend
its ways considerably., Kerala is a
warning and a challenge to the states-

manship of the Congress Party. The
internal dissensions from which the
ruling party suffers have brought
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terrible results so far as Kerala is
concerned.

With these words, Sir, I beg to op-
pose the motion proposed by the Min-
ister of State for Home Affairs be-
cause I feel that without the procla-
mation of President’s rule, if the Gov-
ernor had so desired, a proper demo-
cratic Government could have been
formed in Kerala,

Surr ARJUN ARORA: Mr. Vice-
Chairman, I rise to support the mo-
tion moved by the Minister of State
for Home Affairs., It is not a case of
imposition of the President’s rule inx
a State. As a matter of fact, this Pro-
clamation of the 24th March which
we are considering is only a statement
of the continuance of the President’s
rule. President’s rule was imposed
earlier and everyone hoped that the
elections held in the beginning of
March would create a situation in
which the President’s rule was no
longer considered necessary. But
what happened was that the elections
created a situation in which there was
no other option but to continue the
President’s rule. This is not the first
time that the President has been
compelled to take over the Govern-
rent of Kerala. It is the fourth time
that this has happened and it is ob-
viously something warranted by the
situation in Kerala.

. Some people in the country are
angry at this act of the Government,
thig continuance of the President’s
rule, because they seem tg argue that
democracy has been given a blow. I
do not know why this sort of argu-
ment is made because the President’s
rule means the rule of the Centre,
and at the Centre there is a democra-
tic Government, a Government demo-
cratically elected, and a Government
responsible to Parliament. So, it is
not a negation of democracy that has
been done. What has been done is
that instead of the local level, the
dgemocratic process functions at the
Central level.
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Surt P. K. KUMARAN: You want-
ed freedom from England, which has
democracy there.
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SHRI ARJUN ARORA: I am amazed
that a veteran Communist like Mr.
Kumaran does not understand why
we wanted freedom from the British
rule. British rule meant that there
was democratic Government in Great
Britain, but there was no democratic
Government in India, And India was
not represented in the House of
Commons. (Interruptions.) You please
try to understand I know that
you do not understand the democratic
process. If you understood the demo-
cratic process, you would not be in
the C.P.I. Right Wing,

Sir, with your permission, I may
take this opportunity to explain to
the hon. Member, Mr. Kumaran, that
the British rule in India was not
democratic. It was anti-democratic,
The Indian people Were not represent-
ed in the House of Commons. The
people of Kerala are very much re-
presented in this House and the other
House. And this country is one
Britain and India are not one country.

Surr P. K. KUMARAN: They should
have with them the right of govern-
ing themselves.

SHrL ARJUN ARORA: Mr.
Kumaran is perhaps an advocate of
municipal Government. And even
when a municipal Government is
made to rule in a place, which Mr.
Kumaran may perhaps happen to
rule, the people of particular wards
end particular mohallas will make the
same argument which Mr. Kumaran
is making.

Sir, the only question that should
he considered in connection with this
Proclamation is whether the Governor
made genuine attempts to form a
Government after the elections in
Kerala. Sir, anybody who knows the
then Governor of Kerala, Mr, V. V.
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Giri, wil] concede that if there is a
democrat in this country it is Mr. V.
V. Giri who is a veteran trade union
leader. I hope even Mr. Kumaran
will have some respect for Mr. Giri
who, right from 1918, has been a
valiant fighter for the people’s cause
in this country and particularly the
cause of the workers, the down-trod-
den, the exploited. He did make
genuine attempts to form a Governr
ment. Nobody could convince him,
no party or a coalition of parties
could convince him that a  suitable
Government could be formed.

The biggest party in the Legislature
elected on March 4 was the party
called the Left Communists. The
Communists have now become so
tolerant of each other that one calls
itself Left and the other calls itself
Right.

Surt P, K, KUMARAN: No., no,
We do not .

Sarr ARJUN ARORA: Some time
they could imagine only one Com-
munist Party. Anyhow, it is good that
they have become tolerant.

Of the 40 Left Communists who
were elected, 29 were under deten-
tion. There has been a hue and cry
in some quarters that they should
have been released just after the
elections. Sir, I am ng advocate of
detention without trial. I do feel thax
even in the case of the Left Com-
munists the Home Minister should
have been in a position to put them
to trial and secure convictions. But
I fail to understand the argument
that these 29 who have been elected
should be released. Sir, if somebody
advocates that all the detenus should
have been released, I will have some
sympathy for the argument. But
the argument is that those who were
elected should have been released. If
that is made the rule, there should be
the rule that no Member of Parlia-
ment, no member of a legislature, no
member of any municipal committee,
no elected member of any gram sabha
should be arrested under any charge.
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It cannot be the rule. So the argu-
ment that the Left Communist
detenus who were elected should
have been released 1s meaningless. I
am surprised that very responsible
people in this House and elsewhere
make that argument. If their deten-
tion was correct, the detention of
M.L.As. alone would not become
incorrect.
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Then, Sir, I find a senior Member
of this House, Prof. Mukat Behari
Tal, trying to say what the Congress
should have done. Now when we
accept party Government, each party
has the right to decide what is to its
best advantage . . .

Pror. M. B. LAL: Every party has
the right to criticise the other party.

Surt ARJUN ARORA: . and
every party has the right to decide
what is best for the country, for a
part of the country. In the case of
Kerala, the Congress Party in its
judgment decided that it was time
that in some part of the country it
should sit in the Opposition. Some
people are angry at it. We find that
in this House on the slightest pretext
some Members of the Opposition get
up and ask the Government to resign.
The Congress, in Kerala, decided to
sit in the Opposition and they are
angry.

ProrF. M. B. LAL: I am only angry
at the fact that the Governor did
not ask other parties to form the
Government. .

Surt ARJUN ARORA: The Gover-
nor had invited every party to con-
vince him if it could form the Gov-
ernment, and the person who could
claim the largest support was Mr,
E.M.S. Namboodiripad, the leader of
the pro~Chinese section of the Com-
munist Party. He, according to his
own statement, could muster 61 sup-
porters in a house of 134 only if his
29 followers who were roting in
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jail were released. That was the
best picture offered to the Governor,
to the Congress and to everybody in
the country. While that was demand-
ing too much, why did Mr. Namboo-
diripad not say that his 61 should
be made 71? He could at best muster
61, and 61 minus 29 will be 32. And
32 in a House of 134 was not a coali-
tion capable of forming a Govern-
ment, even a Government which was
formed as a result of horse trading.
So I think the Governor had no
option but to advise the President to
take over the governance of Kerala.
The situation in Kerala, particularly
in the last elections, is a warning to
the other side of the House, The
splinter parties do not do any good
to the country or to democracy or to
anybody.

Pror. M. B. LAIL: Dissensions 1n
the ruling party are a danger to
democracy.

Surt ARJUN ARORA: It is the
ruling party which is responsible for
a stable Government in this country
and it is responsible for the continu-
ance of the democratic process.

(Interruption by Shri P. K. Kumaran)

THE VICE-CHAIRMAN (SHRI
AxBar ALr Kaan): Mr. Kumaran, no
interruption, please. His time is over
and we have many speakers on the
list.

Surt ARJUN ARORA: Although
my time is over, I must reply to all
the interruptions before I sit down.
You will please permit me to reply to
all the interruptions. The situation in
Kerala is a warning to the parties in
Opposition. Do not indulge in form-
g groups within groups and then
forming splinter parties. There is in
this House, for example, the so-
called Socialist Party, the P.-S.P. the
S.8.P. and Mr, Talib, a lone represen-
tative of, what is called the S.P.
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All combined they number only
nine and they are divided into three
parties. Similar was the situation that
the Governor of Kgzrala was faced
with on a larger scale and he
correctly decided that the continu-
ance of the President’s rule was the
only solution and perhaps the people
of Keralg will one day learn that
splinter parties do not do any good
to anybody and perhaps. I hope, one
day in Kerala there will be two
parties, Congress and all the opposi-
tion parties combined, or there will be
two sets of opposition, the Right Oppo-
sition led by some follawer of Mr.
Dahyabhai Patel and the Left Opposi-
tion. If such a thing happens, then
alone the Opposition hag some chance.

Surt A. B. VAJPAYEE: The
Congress is divided between Left and
Right.

Surr ARJUN  ARORA: The
Congress is undivided. Some people
have walkeq out of the Congress. 1
find that most of the people in the
Opposition to-day were, in my own
lifetime, Congressmen. Mr. Vajpayee
himself was, as a student, a Congress-
man.

Surt ABDUL GHANI (Punjab):

Sir .

Surr ARJUN ARORA: Mr. Ghani
was a Congressman till Kairon came
to power. Now that he is dead, he is
trying to come back. I hope he will
do so quickly.

With these words, I support the
motion moved by the Home Minister.

#t M Al (TAX W_W) ¢
IqaATEAA S, wafa ;AR
.
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BT RLNIY o PO T RV o
Sy U oedy WS g5 e sl
? uéb
=t g ot . wEw de

T WIS & 1 FAT qEAT AT AR
g 7]

Tre VICE-CHAIRMAN
AxBar Arr KHaN):
have a cross talk.

(SHRL
You should not

e we wlly 1 dMoes ol
ot W e L e - ol
o -l f?“-’"ﬁé_unf’
=R e ey KK a5 LS b Wl 3
W ey ohmy of ) 95 adp
¥ d e - b Jaly U el
'Lts._sff
T wgw 9E: arEw JuR-AS
wiigw, g T AL, IR AT
FoF | AN QT & FE
f& #Og g T | I q7 I

qqE @I 47, e T ARy
g1 Faaradr a3 1]

1] o wifew wet oW A ]

? wlﬁwwu Lés . JISJ’W J"&
ot P e OV 80 o o

]

A woge w: AT oA !
AAH  SHET AFEE FE T g )

[ 1 Hindi transliteration,
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THE VICE-CHAIRMAN (SHRI
AxBar ALl KuaN): Order, order,

Sart ARJUN ARORA: All
references to the word ‘nonsense’
should be struck out. That word has
been held to be not parliamentary,

these

Tar  VICE-CHAIRMAN (SHRI
AxBar Arr KHAN): I will see to it.

st M3 qrgfe:  Soawreaa S,
FE T S AT AT AT
gk ¥ femr owmr @ SEe
WA %A A SHAd FTAAT HieAT
goaR famd@ § & adf, &d
o oar W & & s § faw
gEd g% & W I W9 ar
feqe@ § W RN & ag
AT, #ifF 7t 97 g7 o T
FWRHRTARE AT & AT W
AT SAF GHYF & IAFT WL F
ST FET T g I Wrag Ay
g Agt gf ¥ 5 awa ¥ arg
gt afefeafs a0 7€ o fF &=
¥ Saaifas & & g AgY ard
SUE ) I+ Ol i et f
Fr feafg 3E@r oy @rag T
g fv owe Fgfme @@ Wraw
At @l A oaw Ay o
IAHT THo THo Glo FI MT ¥
gAY &9 FT @ wEr TS AT
AR Ffe 9RT Fr s § o
IEET AT AT qT AR FD
gt X ¥ Waw a9 ¥ I IgET
WA FIA & AT A | A
gEaaar & fesr 20 mmedrss
g SIE BIST T AT AN, 9T Ig &y
U & TF BAT FLT & A o
AR FE T/ OITHR YA BT AT
aifgr a1 rfw I qF Faifaw
IT § WFR I qFAY,  ATEA T

[ RAJYA SABHA ] Kerala State Legislaturey7o4
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ag @ # st &y, ey s}
T g wAe  Arfw gl A AS-
AT g wEAr SEE A AR
ot #ifaw @ 57 o SAqifas
g1 YT 4 | A FUF AT
ST g qfeww dRr & grw &
W AT I W MEAT qife
F A T AT AR TG AT
WA a8 gwar fF A w9
A e 7 #1 A g qgf 9
AT AT fT IEHRT T fah gHouHe
qro &1 gAY 9rd gaT  afew
gt W T@dd AN W) Ay
gifedt & @ & F off WA
EA! HOAT ;WA a7 | ofEw
T arg A W FaWF ggS ¥
g WA F gy FW fF agi o
FE IHAifas &1 ¥ gFR A
Aawdr & T N EgEH 0F
quAfas  gftemo &  fem wn
g # S v 9 § 999 =@t
R A9 FY A9gq @H ¥ fag
gfasz &1 @ fFr 1 mmE
A FE FRw frad ag qWw o
fegram Womi w&i wdr dfe
feafs Soow gd & SO W gw
W &0 a1 mod fFag agardr
AT & 99 39 ag &7 9w
Fr TE ¢ wifE ST H 99 qdy
aw ufdfeafa &1 af o & =gt
FOE BT BE XD WE oY
AR TG F TR T FAT F TH
qAT T AT FI GLFIR FATH AT FEF
X IFIT TFT afeag F 19 A
F g8 T A1 | qETEl
afefeafs § wm ¥ w8 agi
TEE MAfeR %T & gt @
S TETIH FN LATHT A FGT AT
a1 5 g qat AR aga @
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T ¥ famsr mmda seE s fean
I GIEHR FATE | FTA & HGA &I &
X F Al #TA ¥ TF TZA UH a1 TAT
gfcferfa g2 4 a3 19 wafimt 1 @&
arEt F1, FAT Grofeee qET F Y, ST TS
T AIEATNET Taqde &9 & & fag
TEAT ATfed { AT HIT F% WG qw
g GEEIT TA7F | AR T a9g @
fo o= st ofefoufa & saw o o7
SfaSae & AW FA FT 0F  GgaAT
QU FT g 7 A9 a3 9% g @
FTHTT AZT AT & % agr o £ qay
qERIA S Ferg faoen gy, ar s
Fr § frws gg @W &, 7 3R S
ST GYHIL A | HEA A Tg FAG
FT QU TET AT | FHT FA AT A
QAT 7T § 5 WL FHIAEE! BT TFR
A T T ATAT GIHIL I¥ A FAT
Afea s 33 § wa o afdeafg arad
o < w9 F1 g an F1 feafq g
TS a1 fE a7 ag fFan % goarat
i A8 I 9fge s T FHw &
fAeat gu T &, SAY FFAT AT AT | T
o1 #71 ST & % agi Y afdeafa g
faww 31 7€ Y % S mfwfoaw FEE
At 3% W [T 9gq AT 7 A IR
uaTy fo F fau Sfasoa Saeriee 787
g1 a7 qAE FT9G & FB AN ATHT 3
Fya § wifas g1 oy 1 & ge afdegf
¥ uF qomfqs waet G, #qor gt
T 987 o< fg7 3@ &2 it & fau ag
GaaT AT A Sfaswe ' agr 9%
T far
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TH A FIS F1 39T g &9 ql Avar
i ferpram A s sma Fga A
FG G AT AT g @I Avar g F
Ig TGS HT QA9 AL & | FF qF {F
SHaTfa® &0 § e 1 fas7 a8y v
E TG AT @R TG FAdT § a9 9%

[ 11 MAY 1965 }
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SaE & fg g F1% 39 W AT T8
& T T WYY fHer T STaa a7 T o
FE T | JTAZ AT AR TAT | HIT AT
B A2 797 § I Y ;w3 4l
T F &7 JIE-TFag g arer 4
T SET 9T FTHF F1 STTAT 47 IqH! a7
Tga sieal & F faar Afwa sy FwE
FI ST T TEATIAT 69 Z1gdT odF IqHT
oY QeI fFaT ST @r |, ° S 4
qt 7g a1 F7 A@T g gy ar qar
AT g fF Fa & gy A SEe. L L .
SHrr M. P. BHARGAVA (Uttar
Pradesh): On a point of clarification.
May I ask from the hon. Member

which ig the seat that he is referring
to in Rajasthan?

SHRT A. B. VAJPAYEE: Nauhar
Assembly seat. The polling was to
take place on the 16th May but the
election has been postponed without
any rhyme or reason.

Tme AuEft: oF AR AT 9
FgAT AE 6 e ¥ 7€ Fen 6 agt
O AT I & A1F HAFge| #1 fesre
foFaT T FwaT & IR GATA H g TG &
FfR 5 q o wEwaey ) 987 9 9%
TET ATE SATAT AR TG TF T87 F qFa
WY ALY AT qF qF HAFaAT §1 fesrea
FT FT H1E AT g7 A8l graT | & ag
aar g & S digen fosidem e
I 1S UAT FATS & FFH 79 FET AT
g 5 fow fam a9 § Afedmm &
ST g 9ET fam mdmEdr dedege
STl @ A Trgew foasdos oFT w47
FTEEIEATT TN AAUZE AT FX qHal
T AT AT 98 FgAT ¢ {5 Frecieqo &
waTfa® SiF aF fF wqEwEs gors qar
Y, T T FFIAT GO T51 1 AT,
FBAT TEY, I T AYTAAT HIE TG I
q9 aF FeTeqma &1 oIS Fare &1 A8t
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AT | FIfE Ugw S§ g% HAFEel
2 arer A feafy qar = E @A a9
FF fediermm &1 @avr dar a@
gIaT WX 4 A1 OF FEL Al qOfl-
w0 2 ) P @l & 95T
T w9 s fam % &
fesieqom &1 #atT 95 wEAT 2,
afeq mwenr A1 d3F q1 g3 A
T, IEF Tg feweIwA a1 owAET
A qaT ANEET FHR T I @ A
| gAY FT @Y § | gEY ShAd
¥ 3 a9 FH! g A @1 AR A
g g FT AT AT ST ARAT & |
FET W qHo To To FAFE 3T & F
TS A, GEHE F TEIAIT & qTE
ﬂ}@o@oQO%ﬁ'hW%}
e o garg 9@ a5 g
2 | afew § wgr 9v ag wEAT Frgar
g & o g S o faeEra
FLAT AEA §, A =9 BT T agr
AT FTAT AR WX 3GAT AMfgy
fe sy offefa &= & 1 & A
_qEAr 3 FARar § Faaw awmr
g TN FOAN G OFE T
AIEEE 9Ef SRer 9 ggr 9w
T F9T % HT g g oA
FUA FT agr fasga & awmEr g
AT |

Surr ABID ALI: I do not know to
whom the hon. Member whe has
spoken has given the warning If
according to him Congress would be
defeated, if elections are held, then he
should be happy. He 15 telling us
perhaps that we should fail so that
they may be in a majority. Now if
that is the intention .
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Surt G. MURAHARI: I only want
to get the Congress defeated. Have
elections and face the consequences.

[ RAJYA SABHA ] Kerala State Legislature17og
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Suarr ABID ALI' So you warned us,
not challenged us.

With regard to the one seat in
Rajasthan that he mentioned, the
Election Commission—which, every-
body knows, 1s an independent orga-
nisation—decides with regard to
elections not the Government, that
1s a very happy augury 1n our country
and everybody should be satisfied
with that position.

Now he said, Sir, that the Congress
Party was not willing to have a
‘Kerala Congress’ Government 1n
that State Why he should think so
1s not understandable We tolerated
the Government of the Communists
m that State, certainly the Kerala
Congress people are our Dbrothers;
till recently they were with us, and
because of certain differences they
left the Congress organisation So
how could they be less acceptable
than the Communists? Everybody
knows that in India we have had so
many non-Congress Governments, in
some States like PEPSU, Orissa,
Kerala 1tself, and so on Whenever
people choose to have a particular
party Government, they return the
particular party in clear
majority The Congress has been
very much amenable to that situation.
But in the case of Kerala the voters
did not give majority to any parti-
cular party. So there was no alter-
native left for this Government
except to take the action they have
taken, and every sensible person in
the country has given support to that
line of action taken by the Congress
Government.

Then Shri Dahyabhai Patel said
that the Communists should have
been released Now they were

arrested because of their planning in
a big way for a sabotage in this
country for the benefit of the Chinese.
They were not arrested for any local
matter of minor importance so that,
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after the elections,
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could have considered their release
They were arrested not merely
because of their particular attitude,

not even for their objectionable reso-
lutions and statements and proclama-
tions, but they were arrested when
they actually entered the field of
action, when they wanted to organise
guerilla warfare, wanted to organise
sabatage, wanted to break bhidges
and wanted to do all that they could
for the benefit of aggressor China
Certainly, in such a situation, this
Government would have been a Gov-
ernment of traitors if 1t would have
agreed to any suggestion of that kind,
agreed to release those people because
some misguided voters thought that
such people should get elected to the
Assembly 1n Kerala How are the
two things connected, their election
there, and the reasons for which
they were arrested, reasons which
still exist, not only 1n the former form
but 1n a more serious form? Of course
at that time there was no aggression
by Pakistan But the Chinese were
planning a move to which those
people were a party They were all
interlinked, Chinese aggression and
Pakistani aggression; L need not say
more on that question I would urge
the Government not to be bullied by
such demands in the name of demo-
cracy Democracy has to be protected;
Government should always be pre-
pared to take any action 1n the
interests of democracy, 1n the interests
of vreservation of the secunity and
integrity of the country, and not go
by these slogans and fear, because a
few people are arrested, or a few
MI As or MPs are arrested, or
whoever he 15 who 1s arrested and
because some people get angry over
it and shout that democracy will be
finished Democracy 1s not going to
be finished

These are the people who want to
fimsh democracy and 1f Government
submits to their way of thinking and
to their bullymng, then

[ 11 MAY 1965 ]
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democracy will be in danger There-

fore, I request the Government to be

very alert angd alive to the require-

ments for preserving democracy
Democracy 1s not to be played
with n that way The

Swatantra Party had one member
there and that member also was wil-
ling to join the Kerala Congress The
hon Member said that 1f this procla-
mation had not been issued, then with-
in a day or two the Kerala Congress
would have been willing to form a
Government Unfortunately, the hon
Member himself 1s not in possession
of the correct facts I would not say
that knowingly he has made that state-
ment I can only say that he 1s not 1n
possession of the correct position.
Therefore, he has made that
statement So far ag the Congress
15 concerned, they have accepted the
democratic Constitution on secular
lhines There was at that time ng other
party and the Congress could have
had then and now a rule of 1tg own.
But the Congress preferred, soon after
independence as soon 1t wag possible
to do so, to proclaim a Constitution
which 1t has given to the country and
fo- which always this country will be
obliged All that the Congress has
done and 1s dommg 1s to strengthen
democracy If the Congress wanted a
rule of 1ts own, then why did 1t estab-
lish this Election Commission? Why
have this system [of election which
has been seen by everybody, inde-
pendent persons coming from various
parts of the world?” They have said
that our country hag a high standard
of elections and democracy There 1s
secrecy The husband may vote for
the Congress and the wife may vote
for another party Nobody would
know for whom who voted and they
can remain a happy couple The elec-
tion 1s not something to create trouble
in the house or in domestic life or
in businesg life

Thank you very much, Mr Vice-
Chairman, for giving me this time

certamnly ! Again I would request the Govern-



1711 Proclamation n
relation to State
of Kerala and =

[Shr1 Abid Al1]

ment to be very much alert and
responsible for meeting the require-
ments of the Constitution and the
«democratic life of the country.

Thank you.

o) WO AT (TAF)  ATEH
TR wgieg, oAt s wifag o o
F amu adgEmw & feafaw ¥
%z {5 3g A7 39399 FHIOT T @593
foar & 1 & ST awfeog W oag
TATHN FIA1 9181 3 1% 279 e
F gg o 3w a0 fRar &, 4
3T gfaar &, a8 gafag aeve fean
gfrgmfafrdr Y ag w1 @ fF g
gfe /8t ¥ @FT THAEE FEE &
fadr | 379 W &7 A Al 9 aug
F fr v wfaww T 1777 AWATST
a2y faar, g fafds & v oW
a8 WIET 3w fR § 1 W gag &
TR feow fafrex wifgs g1 7
WU fFen ST R T F & fod
faferdr #7 s w€r &, 987 9o ;o
fro F AT VS FT gHY § R G
EHI dTET ASET & | W A gr
IFF A F I gAN A AT
WTETT T F1 qede F¢ faar mr g,
faw og %7 =& fF a7 UM ¥
TASET & WK gH 987 7 give dara
TEY F qHA FAFAA FETT F Y
FgT 9% TAFAT TEAM FIT FT Jg
I9E § AT IE F TF TEA §, A8
9 ATEd YATHA qIiEE, qHA a6
g1

aZg ITCAT WEIET, A 1952
F iy 9fed dgw F ooy s
TAFE W oS oA fAem ogqr
IH IATT AT A AT FAT FEW

[RAJYA SABHA]
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FY, 3T aFOA ¥ FH T AT YT
F qAT FIY g T 0F FRFO ag o
Fgr ¥<v 7 f& oo ¥ frgmm @
o 3ar aw & forew fewitt @ &%l
g AR fewrmfr &1 quEl T gET
gAT 1| WX WS fqg g ax dvw W
feMiadr =1 g7 foam w7 8, ag A
ama g

AN HoNn MEMBER What is this?

st ST AWt What s this,
o9 Gq7 EY g 9% § | gl 9T KA
¥ grETHaT wrar w7 @9 fEE, 9
ITHT T, AT HAFT AT «F {2
357 %1 WY1 o 42 femr @ 0 I
TAFT W17 A9 At a6 9g way,
TIY AFL, TF faA grew W 43 W,
foad for s g "X a@mar
wqa1 @ fRat 1 6T ag #5519
T A, A I TR F AE
ar oy &g 97 8 % gw feamdr &
TgaTe §, g featwdt &) gqu 3mar
argy § W @0 aF or7 fewyaEr
1 59 € ¥ G T § AT a5 o
fad e Tl F FEga X F oW
A1 AF FgT TEAT q9 FT WA, ar
¥ gy ol w1 aFaT g w9 qg1 wfwsew
& 1 HIT TAT E T ET T F8T 17 |
TN UFT IRE ZT AGY & A AL |
F FTFTAST T 1A H ag &g W &
¥ 3g faa agr se faw v =gl
qfases &7 g FIFM | I qw@
wfesza & g, 9o% TR § 7 I
T

¥ 7z wga g g fr dfavew
®T FAVT FF T FUA FER ¥ ol
g fFar & wF o gore ¥ Sfasew
® W @A & 9T faar § 1 dfqea
& qATq ¥ I9 a9 Qi a1 @ ar
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g f& agr wwAr Ao ¥ 9 © ¥

AT a7 @ daT g qU Fe A

% F&r TrRT 4rT aEe < A

¥ Aot g9d T FAT & | SH g

IEW Mo WHE 1 g ga#w faar {5

F [IAT AT A FAH | gAH T

Y I GE NA9 fag $U AT

# o7 Fr ag g fam f& @R

AGAT FIIFT AW, AT HIH! TEAL

F1 78 FgA & 5 g0 awrw 9@ A

mgl%ﬁ?waﬁm FUT

FY FATLT 97 gFar 97 FIfF 37 999

I & fa% g9 I 9 ) 3R

|39 937 9 A TG1 a0 &Y T,

gafag fF &t oo ¥ SO go a,

FTET ATqG ¥ AT G F | g F@T

T @AY ®F a6 fRar 0 & 99 aw

FRT ¥ & a1 AR TN TgT AGARA

&1 A1 5 T37 9T TEAT AT wA Y

grr arfey, A% ag @ fFar

EN WEAT ®F FT dagT AU q9ET 2

o gy 77 Z@r § fF AT w9 s

smg F fag oy far g aeg ®

A FTAG AT IT TET 47 W FGT

qT At THT T AN frar ot av |

I A FHE JIAT T Gl Al,

FfFT AT T W AT w AR fE

4T 57 e F [ qgr ¥ #1491 qwEq

G 1 FH A ¥ W A

THT AR & A6 PRy ot a@ifE

aET G gHAT A T AR | T

fermvet &1 &a, o1 A7 wrf w7 2

o oo qar i wRS ¥ o iRy

F g far o @ g

FTH AT wEEE, ¥ own
fegawa & gg 1 ¥ FTAT AT §
f AT &F F7 quai gy Fsr faww
2 )| 99 999 ¥ TIET ¥ gHT 47,
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q 99 axq & gorrq gRw FHE &
S TR AT | q@T & 1955 &
AR ®F AT AT 4T | I FE
1o I AT TwE AY i 7wy o7 ST
a0 £ mfeed #1 & 97 AR
qifRad &1 gHAT A=AT 47 1 AT
gAY T ¥, § ;o Hio THo
o 3% {1 AT FT g1Aq a8 gl
Tz ot i agr = 5 a9 R_w F@a
F1 qg ATq AT 927 f5 90 wF wdy
ar sfeay & § FEAW §, FC
AT G TF ITHT T AGT FAT, 99 %
S FEAX AQY, a9 T AGT FAF
S 9T aFdl | Fg AT, AT gL
garq fag #¢1 owE WRW FEE &
ST A, T AT q4T 4T | FEE K/
g1 126 ¥ ¥ 89 HiZ T 4 faw
T AT &1 o o F qrieaT &y &,
T FTE AW IH g FgT 9K FWA
FAAE g AT |

¥ sy faawa #, agEaacdq
wited, ag wgar =wear g % ag
Sfedza &7 g@r &, @R TG W
sfasz afeg 1 FT wAw ga1 &
I AT BT IIINEFG 7R &
fr ag o feamsfer s g ML I N
1 feupreT s @Y &1 wfwa wfesge
a‘rfga'#rqmag“rg‘mgfq;q@q-(
AT AT F7 g §, A & ofie-
Ffeg wfwae @I FT R E H AT
JET AT T € | 48T 9% W A W\qar
TEHT 8, § agT 99T UG & an
T &7 39 ¥ fF o« agr 7 T9E0g
ZN, A SN S qrET F HIAT | F
ST ST T AN & a8 Feq & (5 F Ay
Fx g, & ag FT a1 1 A wo
ggr gt &7 fagw wiw mT &
wErt ¥ oagr 9T gF fEwr U
FFHT & ¥T N ATATFF
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FuF feal Trew € @t T
A ozqy §F freaar g oA F@ A
T % fr=qqe F1 92 T & 7
qET & TIAT FF0 FIHT AT G B,
aeIy fFew Fgag FL W g fF &
ag FT 10, ag FX AT F AT FT
T 2, 77 9F wigA A& &, few
wg gaar wA § fF 3 99 98w
%z fafqeaz &, 7 7 Fvaa7d 747
g% | gafay gg g7 f afese &
7gT ¥ w7ar §, gATe a1 Uegnfd Agi
45 3q &, 9w%1 747 9a7 & FF Fgr FA
BT GOATE | Tt ®F AGAT & HHIL
FT, 987 & I9TAT § T HEN FT |
I HAFT F FHIY AT AHIARY FA
o7 FT &, I gEAQ A § 1 9
| AL AFMT &F AT F, AL AR
qg ®gfaezt 71 g1, =a0g g7 gt
qrif #1137, ATF FTAG €T T, AN IAH
qIg I § AR T FE IA 79T AT
QY & AT T AT ITHT a1G AT 2

R o9 F FE AT g T
argg 7 o7 #er {5 arfga, gw oaEr
Y et 1 astrva a1 %, Te7
F1 yfedy a8y @ | § sy FEAr
srgat § fF aiafead aga 71 sgE
TV ART FFT FATVT TN FT AT
g, o fF gar gorfaee qidf & st
g, v {5 uF ew IAF qIY g {raw
g A1 TF THT I9F A7 fa% 12 Fraw
T 3T gy oAFEied &
fpT st ITFY TT T AFRT TAH FV
TATAT &1 ME AT FHF T ITH WA
® 1 Z4T AvE ¥ anir swwfaar
gl a1 f&F O gang a@r ey,
g HTIHT AT FRA FY J4TT a7 gH
g Sif9 AR w9 gwT waE St
&l waq Tar a8 1 fear ) ows
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FATE! FT AT AT J7a1 & ;T A
AT F ATA 97 [T JHTH O=ETT
FI FTHGT FT [ ¢, AT FAT MY WA
army &fafaar &1 Fg7 A @7 wF Y
7 Ox qafas & Farset 71 ®F g
FAH F IS ¥ 7 W ;W IE
S F, e 719 77 qig gy 7 gsir
17 39 fedF4T F1 W FT T F,
9T TAT 3 WIATT G TF AT IST
1 WO @w FT, 91g fewrme
I FTF WG, T fewezr a9 FCF
o, g TY IF FTH NF | 9g AT
HITH! AgQE FAT Amfed |

Surr EBRAHIM SULAIMAN SAIT
(Kerala): Mr. Vice-Chairman, such
strange things have happened and
such  unprecedented developments
have taken place in Kerala which
have no parallel in any democratic
country anywhere 1n this world. You
know, Sir, that the elected members
of the Assembly in Kerala never saw
the Assembly hall. You also know,
that the Constituted Assembly was
never summoned in Kerala. You also
know, Sir, that those people who
call themselves the protectors of
democracy became murderers of
democracy in the State of Kerala.
You also know, that these people
who claim to be the guardians of the
Constitution played a fraud against
the Constitution in this country. Now,
Sir, the Minister has come forward
here, seeking the approval of this
House of all this and asking the
House to accept that Proclamation of
the President by which the Assembly
in Kerala was dissolved and Presi-
dent’s rule was promulgated. Sir, T
fail to understand how it is possible
for any sensible person to give
approval to such a Proclamation. You
all know . . .

SuriMATI DEVAKI GOPIDAS:
Which provision of the Constitutionr
makes it imperative that the Assemb-
ly should be convened?
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Surt EBRAHIM SULAIMAN SAIT;
I am coming to that. Be patient. You
have never stated the provision of
the Constitution by which you could
dissolve the Assembly. You must
understand that the Assembly can
be dissolved only when there is a
break-down of the Constitution. A
break-down of the Constitution can-
not arise if the Assembly is not sum-
moned and no party leader iz given
any chance to form a ministry and
face the Assembly. Once the party
leader is given the chance fo form a
ministry and face the Legislature and
in case he fails to get a vote of confi-
dence, in favour of the ministry,
then alone there can be break-down
of the Constitution and only then can
President’s riule be proclaimed in that
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State. That is the constitutional
position.

Sert JOSEPH MATHEN: Is that
your opinion or is this proved by

facts?

Surr EBRAHIM SULAIMAN SAIT:
That is not my opinion alone. It is
the opinion of constitutional experts,
greater than Mr. Joseph Mathen or
Mr. Gurupada Swamy who know
facts and are experienced. It is the
opinion of Mr. Santhanam, who has
been Lt.-Governor of Madhya Pra-
desh. In the “Hindustan Times” of
9th March, he has said—I am quoting
his words:

“It is foulish to run to the con-
clusion thal President’s rule is the
only alternative”,

All my friends on the Congress
benches say that the only alternative
in Kerala was President’s rule. But
my friend, Mr. Santhanam, a senior
Congressman, says that it is foolish
to run to the conclusion that Presi-
dent’s Tule was the only alternative.
1 do not say who is foolish and who
is not but this is what Mr. Santhanam,
the ex-Lt. Governor, says. He says
further:

221 RS—T. ’
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“If every time there is no majo-
rity President’s rule is to become
automatic, the Constitution must be
deemed to have broken down then
all those who are against demo-
cracy will rejoice.”

When I see my friends on the Cong-
ress benches rejoicing I feel that
they are really against democracy
and believe in and want autocracy
in this country. They do not like
democracy to exist in the country.
This morning the hon. Minister gave
out the party position that existed in
Kerala after the recent mid-term
elections. No doubt, the Left Com-
munists had a majority as the single
largest party but with twentynine
of their members under detention
they could not form the government
even with any alliance. Then there
was the official Congress Party which
refused to form the Government but
said that it would remain as a consti-
tutional opposition. Then the right
step would have been to give chance
to the Kerala Congress-Muslim
League alliance which had a strength
of thirtyseven, in an assembly of 133
and was the second largest party.
This would have been a minority
Government but such instances are
there and such precedents are there
in Kerala and other provinces
where minority Government was
allowed to rule. This Kerala Congress-
Muslim League Government. would
have been defeated only if the
Left Communists and the official
Congress had joined hands. Otherwise,
there was no possibility at all for
a Kerala Congress-Muslim League

Government to be defeated. I
do not know whether the official
Congress would have gone to that

extent and joined the Left Communists
whom it hag put behind the bars for
purposes of defeating this Government
formed by the Kerala Congress and
the Muslim League. Therefore this
government would have functioned
and would have given Kerala a demo-
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cratic set-up, and would have conti-
nued.
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Surt PALAT KUNHI KOYA
(Kerala): That is why you did not
get that chance.

SHR1 EBRAHIM SULAIMAN
SAIT Mr. Sankar, the ex~-Chief Min-
ister of Kerala, has been defeated this
time and twice before also he was
defeated. Only once he won the elec-
tion in his life-time and that was with
the support of the Muslim League.
This time, after he was defeated in
the mud-term elections, he said that
President’s rule was the only alter-
native in Kerala. The President of
the All Indiz Congress Committee,
Mr. Kamraj, the man who always has
the solution of “Parkhalam”, for every
problem, and who is famous for this
saying, said that only the Congress
could form a stable Government in
Kerala and no other party Therefore,
he never wanted any other Govern.
ment to be formed which would be
stable in Kerala and thus disprove his
assertion. All those facts go to prove
that there wag a pre-conceived, what
shall I say, conspiracy not to allow
any non-Congress Government to be
formed in Kerala. Shri Sri Prakasa,
former Governor of Madras and
Bombay, in an article published in
the ‘“Free Press Journal” on the Tth
February, says as follows, which is
worth mentioning here. He said in his

article: .

“In a constitution like ours, we
must be prepared for State legis-
latures being of a political com-
plexion different to that of the
Centre ang if the Centre is always
determined to Thave its own way,
whether it is the Congress or the
Communist we would be guilty of
not working the constitution in the
spirit in which it was framed”

I charge the present Central administ-
ration with not working the consti-
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tution in the spirit in which it was
framed. It has committed a fraud
against the country, against the peo-
ple and against the constitution, In
the coming elections the people of
Kerala are going to give a verdict
completely against them and they will
learn a lesson then

THE VICE-CHAIRMAN (SHRT
AxBar ALt KHAN): The Prime Mini-
ster will make a statement on the
latest situation on the Kutch-Sind
Border at 5-30 p.m.

st eart T g ‘anfe’ : (ST
¥3w) s, gW 39 AW F Ay
3o IAHfF AU WX TAET §
T &A MH AT F1 F1I7 F747 &, ¥
&Y FATET 919 & T GH FgA AT @R
faa aga Fama go1 9@ I A AW
ag ST ot & fm wegfte #
freee far sar & § s 2
A 7 9 FB AR ffem & genwra
AT ¥ | TAF AT qAT FAT, F@l
T gF oAl {5 Swar ¥ 99
FRIfEEl @ zade frar o B S
F e ¥ et ww wwgha g,
ST & | WA WIS AT ATEAT &
fF g FraIfreza F1 99, &0 & W
Feafqre ZHAT a4 qr w7 fEEr #51
gF g1 avar ¢ fo so fgars gEn
i ? feurddl, wgfag 1 waew
ug & % Swar Sdv gHAa =vEEy @
AT AT FAAC AMET | T GO
FEATATT & FIAAE TAAT 7 I FHLfET
F qwae fFar 1+ ST T gN &
ag gaRl O feqiafes 2o Smaw
FET & 1 gL g gFAT A1 99
Famw Ffeeer #1 gy s aifgy
ar {971 ST T AT AT 98 TAq
g A7 fF 3% F9T geAT 9 AT
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ag Iy g fF ag d9 A E 3
T F A SMAT J A qAT,
afe fer o gud g T 9%
T g w3 fear | & Amar § fr
FEHHT F 99 FY FoorHTd N |
X AR A & AT AT HT FEATE 7
W AW Ay FfF s g arew F
IR FAA Y AT 3O {@AE G
oA # gAW  uRiEfes W
ESCatE e R I o B A S i i
Ffefmd &t owr =fegg 1 =g
¥ 9T 9 qHIAT FAAT TC, HAIAS
W fr 78 FqER & a1 7 | e
F AT T TEY § AR &0 A L
ST IAFT AT HX Kot g | o F qra
[ Fgan g T e wwgfeeet &1 fer a3
fear srar @ gEwa qady, FfAEl
HT EHAT I AL G FE % T g
T za% faars g7 #1% e worg a1
IART A TATE | I T 7 &7<F oA
T A1H 7 F1 G far 3R @EaR
T HAIT T Z=\T I Faraawg FFar &
Y ST AT A aF TG T A ZqT
G F F A GATU T T TAH-
YT AT §—af g0 AT & {6 St
A GEHRT TA—AE FH F 4T A
wFal ¥ | A gafay fFan e
ZH AFAT FT FHAT FATC AT I FAam
" AR AT WY A Fegy gy o o,
I AT J@ fTar s oag S
s | Fiaw F fou Far fagwa O TS
¥ ? Fig R T {36 WE griae
¥ | wHT AT A ¥ faa #:v
FURT @A | A FAG a9 FEd g
f AT arfedl 1 A gATd weE
T AfET 1 gATS ATEfeAATIT
feRT FTAT &, T g, AT IA
F1 fraw 0" ¥ AT T OH
a1 ! W ag W aeTE A
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A 7 T ogEEr faamr 4@ o
AT 97 ? I grEry & R 9 awar
a7 | T AT AR & FF gw SRy
FAA @ TH AW F FRL A FAT TAL
GUEEY § I@aT W 7 IGET I
T § uites qreEtfaees g =nfew
g fe & aw & &1 @
6 T B TUATRS FET AMEC T
SAAT F1 AT TG AT % | wRER
AEATET Taade WY gl gEEa
Rt & | wEAiE el F-
fore Tartie OF SR g 8§ | WK
FfAUF TEAHES FAAT § AV qAMET
=g | fergram & fad &t ey omar @
f o8 uw ez §, agi aeafas sae
& TEafaw (e § getaw o
& | fegwm 1 uF aga A=t aw § wet
T fi wrofaea maade Fqrs oy w8t
77 f& Aumfaee TRz S S
quTH qriedi FT geg ¥ TIAES qATH
F1 ag efewm g angwT & fag #mw
FXAT § | FT a8 qlHaT g fF weer
AT ® FAG gL TF €2 | qC@R 57549-
T ERI T A7 98 gt e 8 o aga
|7 €& & wa< aga 4 aried| F AraHy
T AT AR &Y e & frdt ol
&7 wrafaa 7 &, & aFar & 5 aga
d AT AT agq ¥ deteem &
HIH I5( TG | I€ a9 AT AT FGT
T Y F ;T 7 A FYAG 3@
T AT I Efen@ Fad TG W E )
TR IH FCIHAUA [EAHE TAT T §
ar ¥ AT =nfge, fafauw sow ¥
a1 fog T ¥ W &1 9 SEw SIS I
#F IEW g | a8 Tav 3w g Foad e
weafaw e & A geafas ga= &
o7, {53 &, weafas seieeg g A
AT AT FAI H @Y T T A
gafeq @@l § 5 a5y Fofre e
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T 7 WR g fau w9 aifew T
F1 7S $T 39 T FY HIE LATE TG HY
i f gaeT T @ & F a9 9wl
AT FY TFAHE 994 3 | & G qI I
Fe g & s & fag Qar &9 s
RE 1 w0 a8 auE F v aga W 2w
g g wei ) & e -
afea /& #reh, 97 = f a=fas
gifear s qAER A FTEE
PRI | ST & @F T THET WL a9 §,
SAET SATET A T g II9T qG F
aFdt & fr o & 9 A gEwT FEw
W 17, 18 & & TF 9T &1 gHoa
FAH § | AW FAAT G qWA QG
o1T gH U AAT TF, TS FaT FY, but

try to read the writing on the wallyg

qHF Y AW DI | T F FTH;
A &, W A g4 & AR T H
srgfoaa &Y, saea Y Sgad & fF o
79 9 F1 qAH {6 TqT e @
oI HO A F &, TIF T F
q3e AT fo99 Q% § org 9 & 39
& *1 T |

Surr JOSEPH MATHEN: What is

your party’s strength in this House?

Surr P. L. KUREEL URF TALIB:

That does not matter. ag a
gaTr safready § 5 2391 #Y g7 59-
9% g, 3W Y I AT )y & e oaw
ety dve 2 <3 3, fow vt Ay 2 @
& frr wgal #1 X W § 1 oW S
Sgodt  FT ETAET IS W@ T 1 AT g
FI T & I AT 3 7 FET T@R
TRER a9 § #i, w5 g &
st g for € 1 SRy STt a2 foly v
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ST Wyl faddr &1 qweiw s ®
qgT qgr g g, sgr )T 5w ey
T &, g feramdlt Fardy & agr e anE
O TR & e Tty | el vy war
g aig § f5 segfom § sewr #n
QST AT =nfey, sy ag IR T8 §
for s ae AT Ama & ) oaF A
TN Ty F fTwy § AnE e 9%
for & s 99 § gar ST @,
39 § gHEAd At g, 07 ¥ wdt qw
SR | a8 @ & | WY N 9
T W FT 9 | ey oy i 7
£ 3 fovae dar @9 <& w9 & | R
TH A A1 &, FIE SuTAEI wEw,
ifeadr A &1 A AfeEE J,
qiferamie ¥ 98 o7 gwar | A W
T I § L T AT A7 W FA A
TSI | FTE W & 3T & o= ?
1 98 qafea § 5 gw 3@ = &
T F @ ?

¥ o 4 faw @ ook afw &
wfery aTEl & avEaTey et [ a7 aunr
FET F THA AR qUE A€ TG
Fifaw = 5 7@ gl = @ A
w12 W A W IV e Fmw
T@AT AT § ST & AqTF AT &9 FIIH
T@AT FTET § TG FEN TG | A TE A
FE SATIT 3N FT TN | FAY SATAT A
Fgd gu & w1 qfwar 7S war g
& s &1 9 foe 48 d@w w@
fear
w3 olly 1 Ailloan 0l
S A i aes  —oale
‘O,ﬁ ,U [LoN Y O “’ &.’-." ’Mf' ;)to.
i S ol G‘f d eyt
A IS < P S S P <P
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sl weg= oY WA
wifgs, 78 gt ¢ 5 awry fafieex
qTF T EW ABEH F AT gISF
¥ o win F1 2 o9 wwrar wmag
feq ¥ ag @2 &1 199 qAAT § | ag
femgT & a9 foomrar § o) 9%
faw A ag a1g 9w § 5 wew HuF dar
atara<or dar fFar stre frad fe samar
¥ SATET FAAT FT TARNE TGARE HT
gifae 31 | A 9g 9g & fF W
Y a8 ATRT 2 5 grom SHar wepdy
g 39N fFAATST ) w09 A Tg
grar foat i que TS F qE@ 43
THAT FY AT FT FIA FHT | I7QT
1 oY g7feae P I/ FHF WEAT
A FAT FT AT ATT ITEC fF THraw
Y 2 FHaT A FUT F1 AGT AT A
I% 9FEA § faw 38 AR T F
T

T 75 dgdl 2R g waw
TAART ATET & | g UET A AT
fF “qz 03 Fr qzarA q2 A1 BT’
WX g GEAT  {F &g T949e
¥ fau sma & g AT A & AN

1 { 1 Hindi transliteration,
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QAT AT AN A1 fE FT9 Fy
AFAT A FAT T F (@AT FIRAT
fe 978 &1 fawe s &, &5 Aw 9,
IR AT FTATE T ST 36 ¥ FET
T v it ¥, #Er sanar dfzoe
| &, @ F|TITIX AT AET &%
69 ¥4 7 T FUF IAY T3 AT )
IAFT FMATEAAT FTOFRIN FIA
T afer agaw & feg & &)
AW F FIA ALY N AFS | T o
ITH FT T, INA F AT FT
FEW@ATHRA & | WX IH A9 B A
AR FF AT H 7 Fne fF s
ng FAw Al g O e f oarne
arg F1 A AEG | mfer . 3Aw
qg ¥, TR g% g A £ W
7 3T & AU O g fear o,
A FAFT F A SAF AT WA
wfiqa & & wig fasr g @, qfemw
1 & g e I ¥, 91 sewr gw
AT Ay, G0 FGF THA ag TR
gz wfees S0 F1 aTad & 77 A
wEE A VA GST ) WX FHT @
FITH TG |7 FAE @ST g1 FE@H
qET g F T T A 5 w7 famr
& ga &1 FTSiwE § d5A7 AR § |
Aw AT ¥ d3A1 @wr Aqfeww
% gg A SRt W9 @A =ifgw
WX 48 §A 10 Al FEA fFAF
ZRIX AT WU &9 WRY FHG &
TFHERT AT AN E AT qow F
agadq oo € 1 v s A
fegr giar wR wOw wiwr g foar
At & gamar § 5 o IWmEr &
ARAT I FEAT F8d g HIfF
my 9ed s 5 gm F e o,
fwed 9 & 1T WY, WY TECEF F
F NS § U U
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fawev zrY ¥ gEe A 99 ¥
f& ag a1 o & 1 gw T F i
¥ g1 gEAT 4G FEAT ARA ¥,
78 EAT Wl 47 | e gagd g,
AT & AT 39F1 qraq &9 g oag
AgTIAT WA KL | I T
mefyat @ fswa arv § fayzev gifag
ol alfgg ¥ 87 swET ¥ mEA
T &, IS, 99 g% {F FHE avqTe
T SWET FT GA TG0 FIGT 1 AGr
A% IRIHE! FT TG § W7 A7 ARAT
2 f 9@ 7€ @ & O WRHE VA 8
q1 qFeAl o | K FEg g 5
T AT A qIFRHAT 999 T v
TRAA TIINAT T QAT 7 ZAT
¥ ag wxafaa ot goeT =g Fow
FT WF AfHA AW FEIT HLEFL BV
29T &, SAIHAT &7 forear w@q & Qo
w7 &Y 7 AT AR Y fF
qUF 92 FT G GG FE S92
g 9x@e #uF fgenw war o v
FT AT A8 & FF ToF ¥ q5= 517 )
T 9T 98 G ET A | R G GAv
fgr | R A dwT F gF N §
q1 HYF! YT AAAT =1fET |

w1 # q@ qFar g fag Iy =9
FHG T § ITH gTY N I "EHA
TEY a7 AT WAX HPHT A0 47 Qv
=1 BT FATE 99, T 787 57 fafaees
g, fFgiv Ao & Gz F wraer 1 Q8T
w37 fazmr fr qew ol 9% IuE
TN A AR AT TR O, T IR
g1 ¥ 3T AERT § 7 S gren g
Fw a1 favm fad SOt | F@gr &
®T FT AGAT & &1 FATGHAT ¢ F7 AT
st =gy § fF agr Ry FEw g
q SURT g WGt | AT OF WIEHY
oifRe! 1 w3T § SATeT fagnd F%
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RICE A | 1 I A G B
FUAG & 25 ATFT FLT qTAT BT SYTRT
a3ET fear @ & 7§ gwwar g
f& owmFr Uk I aRART & 0 F
et W FOw & o' faega
qqiew g 5w 7 SR Fawr gw
AT 8 | WY 3G X & F T wiew
gy fEa w1 modg @ & &
3RAT oas gy § A vgr 1 wa
AT g9 g & 6 Iy A oqar g
FAT § AR 15 3w arfga, T g
gaa 1 S & % oe ¥ %5 o weX
TWT & AT AT 7 GIHT FI
T fear fF o19 q7 3gr uw g
aT 1 § WAL UHAwA 1 Heady
FT TZ & TAFT TAT FIO | TTFIX
FIXE T FgT Tar 8 7 gur o9
gfew wasEa & 3 ww ouR
7w oA AR gE ar #Y s
fafrer w1 @9 fagr foud &
ag fomm f& ag St arq &€ S §
f gfew Taorm =€) T wFAY, fewraa
A FT g%, Ig UF AT qA g |
37 A 43 ag faEr F aw g|
g T TAAH AGT L THAT g AT
T g1g & qg qoraeE T Ry o
@I | TR T A HY AT AT Y
f& TS A uF oW 9 F3AT e
A gEL THIWA 1 FAq4 ¥ {A¢ A9
¥ qaET g @ R Ay e
T § o6 T 59 qeh #T AT A A
TWE T T HCETH G TAAT aTeha AR
§ T goaa WY & f 9 oF k-
QAT FT Fq T |

& ag a1q W § fF weEwe -
9 &1 Q0 wfuw & fF ag dar g
HHAT L ATF a5 HEEAT G F Fgol
T FIT | G CHFAT FHIT FY
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SET UNF BT § 994 {90 99w FAY
& T HC X 9E g7 T § av
TAFGH THIGT 7 LHIL R TG TG T
araAT Srfgy FNfE Iaw AR A
firear @A § | IHFT U TSI ZIAT
ey | AYET FT TRIGEAIAAE A
faidas & 9T wmAET A8 § 1 oo
FHIWT F HIC A AF AT FT GO
qAET 91 M T g9y A 5 ag 0w
Ffiztese a1t § 1 5 aF ¥ g
&l BUT CHaNA FOdr § | afeT §
grAal § fF s 99R mwAr game
S AFISNAT 1 I 9 FQ 9 98 @V
faar & 1| MO AT T qUAA A §
fos wom FHO aifwaw g, ag gaa
FT gfoar< &1 gan & | MR gFwa 7
fede § 79 & fau sg7 @ v
#1 Treets frar § 1 g faar o e @
fufree? Fe0 & % gw o & fag
gfera 78T } o ¢, ¥ qwemar 5 asmg
39 ¥ F@ § A Ueenly ® F2H
fipt fadee F3TT1 § O § AR ¢
FO et &, T g avfadt ¥, fres
g § 0E aF @, 99 93 %
Tgr, S arfgn ar fF s a s faw
FW | AR TG AT 30 Y
F7 W T FQ@ | A AT FAA
qEd, 99 G ¥ I fgwg & ar ag
7 ¥ 5T & ooEee 00 &1 S qan
Td sre F oo aeEwa ¥ ST Sy
36 STEEIE Ay ¥ W T H 6
Y EY FRET | GET AT AT FH GETL
F1 0 TG A ¥ quma &l g 5 feg
@ ¥ TUY g7 F SFAT F1 FE A
T | AR fopg T o T A o faet
W AR HEAT TR S, FT G A
e FW F fag w9 faar arfs ag
SHTET FEIT € FL | WA /&G T

e § 5 w oY fourdfes & &Y
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A FQ g I FEA qEEIefr Aqvar
Mgy § Y AT | WR W ¥ BN
BT gFWa a9 §HAT  g——aaE
FT T aga WA F L A ITY 98
BT BIET ghwa 9reT 918 ] & fag
WI—1 #TT 7 oY IHT IE Fr a1 8
FFRAT 4T | T OF GIHTC AGY 9 gl [
A1 O T AT | TR AL AGY
AT AT J FL FAAT | ATREL N ATISA-
T A FHF qre F7 w0 wrar fw
ST &1 fady 9 Ry o ¥ forar
|AT g | AfFd AT Fgr 9% U o9
FTEHT & ot 7 & g F fearmar
IT IR qATIAT T gy A gy F faav
a2 fa=ly o aF TR a1 9T
FUG FT A FIA FT HI qoF F
FATT T &1 H{ww & AR fFeg=
FIA F1 Fgrar faar aFT gAR 9y
qifga, a7 % uefafaewm ¥ fiae o
g ¥ | gafan I A e § 5
7T 77T feuvEET 1 ey @A 9Ted
&, T AT gL B LI TR
A AT X ATYHT CAFIT HLAT AR
qEAT AT 9T qLT Afw 27 g S |

[{TrE DEPUTY CHAIRMAN in the Chair.]

T qEF AT ATTH qI@r A ;A
AT TEY § FNCE ToF 7 SHI-5 qre e
FEM, SM-5AT THHAF FT FI E0M,
ey AW AqAT FIERRT Ay qeE |
§ W g9 quad § fr fa faar, @9
qeaTae, fasitarmar, o o @g™ AT
arr 91 fafred § faaer g =
T g, foegi ST BT Hue ad @
AT &, IAF W T {eH @l AT
TTTHT 1T BT AT TET & | ATAHT QY
FE g AT A0 AfwT AW FY AR
AT TEAT A2 & 20 ¥ ey @A
gy § A fewrdr # fowr @y
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ITET & AT HTTRT q87 9 fET ¥ g
U AT | AR A 7T F ]
& foear fe=t AR Qwrer femmr JwaT §
A IAHT g FTA g1 1% § foF g ot
ST FHIE T FT gFAT H1 907€ FE
& | TEE T U wA arfaar F grev
FAAT T8 § | FAR F=T @vfgs oo
ferrae & afF a8 3 ¥ @0 O
F1 9HE F § | & wrAan g R g
gt arfga st a2 fawmr w1 fomr ar
& 39 YETA FT AW F a9, HAL 9
e =1 F1aw FT FEy 8, /Y T
9T AT QAFIT FAQ | HIT a8 AT
TYTIAT FT TZT A & HIC IqHT G097
TET FELAT AT AT FAT TOFTA FIT FT
ST F1 afeFE F AR H FgaT s
g & StaaT 1 afsae S g ag 9iF
fagars P 2T suR gfewe o 97
HIFAT 98917 | S72 w99 o 9% q@aran
g3 f fre a<g ¥ v fedaet &1
g far |

SHRT T. CHENGALVAROYAN
{Madras) Madam Deputy Charrman,
I feel considerably embarrassed to
take part 1n this discussion I should
have contented myself with casting
a silent vote 1n support of the Reso-
lution but for some of the observa-
tions, wise 1n some respects and
otherwise 1n many respects, that have
been made as a charge aganst the
Government in not upholding the
great traditions of democracy, in not
upholding the rule of law so far as
Kerala 1s concerned We Thave
always been accused in respect of
Kerala that there has not been any
possibility of setting up a stable
Ministry For aught we know, ever
since we got independence for our
country and set up State Govern-
ments under our Constitution, Kerala
has been presenting a most perplexing
problem, It is not because of the
mnherent defect of the democratic set-
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up that we are anxious to put in
everywhere but it is. because of cer-
tain virtues that Kerala is peculiarly
heir to. For example, with a high
density of population, with a fairly
high literacy of the people and more
than all these with a certain amount
of dynamic political impluse, it has
become always impossible in Kerala
to have a stable Ministry. In the
year 1952 we had to a certain extent,
u stable Ministry, but there again the
oscillation of that Ministry and the
changing pattern of political affiliations
lhad always resulted in a certain con-
fusion. That has created a climate in
which it is almost impossible for any
stable Government to be set up in
Kerala., We have been accused, not
so much the Government of India as
the Indian National Congress, that we
are not very anxious; that on the
other hand, we are very particular to
see that no other Party Government
is set up in Kerala. For that criti-

cism I most respectfully invite public,

memory and even the memory of
this House to the fact that when the
Communist Party was voted by a
large majority in Kerala it was the
Congress and the Government of
India headed by our late lamented
and beloved leader, Prime Minister
Wehru, which saw to it that a Com-
munist Party Government was set
up. In other words, the very pat-
tern of our Constitution imagines
that there could be diversified Party
(Fovernments both at the Centre and
in the States. In fact, we are always
anxious to work within the frame-
work of the Constitution, whatever
might be the Party colour of the
State Governments. But that could
not last long. What is it that we
found? The Communist Party Minis-
iry had to remove itself not by any
vote of no-confidence, as it had hap-
pened now, not by any behaviour of
the Government of India, not even by
any order of the President, but by

the mass upsurge of the people them-
selves, which made the continuance

of the Communist Ministry impossible
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in Kerala. Now, that has given a
considerable background to the pre-
sent situation in Kerala.

5 P.M.

If we analyse the voting result, we
will be impressed with this fact, logi~
cal as it is, inescapable ag it is, with
the only conclusion, that whatever
may be the combination and the per-
mutation of the strength of the diffe-
rent political parties, it was almost
impossible to have either a coalition
Government or a party Government,.
We are accused, Madam Deputy Chair-
man of nol using our auspices and
aegis for dbringing together all the
other political parties and forming
themselves into a  coalition Govern-
ment. I am yet to know, Madam, in
the history of party Governments
throughout the world whether any
ministerial party or  any political
party will help all other political
parties, which have opposed it at the
polls, to form themselves into a coali-
tion Cabinet. It is unthinkable, and
it is derogatory not so much to the
Congress as it is  derogatory to the
other parties fthemselves. We are
therefore placed in a situation in
which no single Party co/ulg form a
Government.

Madam Deputy Chairman, if we
have been watching the developments
in Kerala after the election, what
is it that we notice as an inescapable
and almost imponderable factor? We
allowed time for every political Party
to find its own strange bedfellows.
The Communist Party of the Left
wing wag furtously trying to form a
Government with the support of all
those people who were anxious for
certain ministerial posts. They could
not succeed. We equally gave a long
rope to the ~ Kerala Congress, the
dissident Congress organisation to
find their level. TUnfortunately they
could not succeed. We asked the
Muslim League, if I may use  this
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expression, Madam, the villain of the
whole piece in Kerala. They could
not form the Government., Yet the
Congress ig accused and found fault
with that 1t is not cnabling these
political paides to form g Govern-
ment either singly or collectively or
by means of a coalition. 1 want to
pose this question, Madam, with re-
ference to the Kerala Ministry forma-
tion. Then numerical gtrength apart
from their politica] background was
80 neutralising each other that it was
not at all possible to form any stable
Government,.
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Madam, we fing that the Congress
was determined with regard to one
fact, namely not t; form the Govern-
ment itself. We are accused in some
quarters that the Congress has shirk-
ed the responsibility of maintaining
a democratic set-up in Kerala. May
I most respectfully answer that critic-
ism by saying that the Congress has
bowed to the verdict of the people
which is the highest fulfilment of
democracy? The people of Kerala
thought fit not to vote the Congress
to power and the Congress, wedded
by its long history ang continuous
dedication to the cause of democracy,
bowed to the verdict of the people
and carried out the fulfilment of the
will of the people by not forming the
Government. We are accused of it.
Madam Deputy Chalrman, look at our
pitiable position. If we do not form
the Government with that slender
majority or with no majority, we are
acrused that we are not at all helping
democracy. If we form a Govern-
ment. we will be equally accused—
with what face and grace the Congress
has formed a Government when the
people have voted against it. That
seems to be the Scylla and Charybdis
between which  the Congress was
placed.

Madam, I was very sorry that a
member of the Muslim League, an
‘hon. Member of this House, made a

[ RAJYA SABHA ] Kerala State Legislature 1744

(Delegation of Powers)
Bill, 1965

very unhappy reference to the great
President of the Indian National Con-
gress. He is not here and it is not
very fair and becoming the dignity
of this House to make any uncompli-
mentary references to leaders outside
this House. But I may tell my hon.
friend that whatever has been done
or had to be done was well done so
far as the Congress President was
concerned. He could not be expect-
ed to be an associate with regard to
the varioug political parties fo make
them align themselves or to give
certain formations or certain formu-
lations in regard .to their Cabinet-
making.

That wag the position, Madam, with
regard to Kerala after this election.

One other factor, Madam, iz this.
The Kerala parties that have been re-
turned in the election have such con-
flicting programmes one against the
other that it should not be safe for
democracy to have any Government
composed of all these heterogeneous
groups. The parties’ programmes, the
destiny of those parties, the make-up
of those parties, the alliances of those
parties, the allegiance the parties owe
to their respective ideology, are all
so contradictory that it would  bhe
very unsafe for democracy itself to
allow such g Government to function.

One thing, Madam Deputy Chair-
man. I am not a prophet, but I can
certainly say as a student of Kerala
affairs for the last decade that if any
Government had been formed on such
shifting sands of doubtful allegiance,
I have no hesitation in saying that
the very next week that Government
would hve been voted out of power,
That wag the situation under which
the Government of India seemed to
invoke the provisions of the Constitu-
tion for giving it President’s rule.

Madam, We al ang rate on this side
of the House have been brought up in
a tradition which was against such
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innovations of the Governor-General’s
rule under the Government of India
Act. My venerable friend, Prof. M. B.
Lal, said that it was a replica of the
Government of India Act, these pro-
visions for Introducing President’s
rule whenever there is a constitutional
breakdown. I may say with great
respect, Madam, that it is not a re-
plica of the Government of India
_Act. Under the Government of India
Act it was not a Government of India
by India. It was a Government of
India by Great Britain, and Great
Britain thought that in view of the
policies and programmes of the nation-
al movement at that time there
might be a breakdown of the consti-
tutional Government in all the Pro-
vinces, and therefore fhey made a
provision for meeting the breakdown.
But in our Constitution when the
fathers and founders of our Constitu-
tion have thought it fit to introduce
this article in regard to the constitu-
tional breakdown, one sighificant fact
is very important and I beg leave of
the House and you, Madam Deputy
Chairman  to make some detailed re-
ference with regard to that. Article
356 provides that when a situation
arises where 1t 1s 1mpossible to form
a Government the President’s rule
shall be invoked. The word “situa-
tion” ig particularly significant. It is
not a situation that is merely related
to the formation of the Ministry or
the summoning of the Assembly. It
is something beyond that position.
When the representatives have been
elected to the Assembly by the peo-
ple, then the question will be
whether the sifuation has arisen at
that stage. 1 would submit that it
has arisen at that stage, for an As-
sembly as soon as it is voted by the
people under a general election must
try to form itself into parties or they
are already formed, and the leader
of the largest party must be certain-
1y summoned to form the Ministry.
Where was that person to be found?
The revered Jeader of the Left Com-
munist Party was very furious when
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he said that after the election the
Congress was preventing a democratic
Ministry being formed. What is
democracy, Madam, when that Party
had not the majority of seats? It is
something perverse, something absurd,
to call that democracy. It is a nega-
tion of democracy It will be a repu-
diation of democracy.

Under these circumstances, Madam
Deputy Chairman, we are faced with
no other alternative, painful as it is,
regrettable as it is, excepting to
invoke the President’s rule. May 1
hope .and trust that this President’s
rule will create a climate and a con-
scientiousness in the minds of the
people of Kerala, the great people of
Kerala, to understand and realise that
the future set-up of Kerala must be
such that they determine once and
for all to vote in such a way that a
stable Government is formed. May I,
with this hope and prayer, whole-
heartedly support this Resolution?

Surr JAISUKHLAL HATHI: Ma-
dam Deputy Chairman, I have heard
with very great attention the speeches
of the hon. Members opposite and 1
have heard a number of pieces of
perhaps golden advice.

Surt ABID ALI: Do such speeches
deserve attention?

Surrt JAISUKHLAL HATHI: Yes,
because according to them they are
pieces .of golden advice. One  was,
release the Communists; another was
order re-election; the third was, form
a coalition Ministry; the fourth was,
allow even the minority party to
form the Government. It does not
matter what happens later; if it can-
not function, again order re-election.
Some of these pieces of advice may
be sincere but I feel that more than
sincerity or a real conviction, there is
nothing there, nothing really from the
constitutional  point of view. But



Proclamation in
relation to State
of Kerala and

[Shri Jaisukhlal Hathi.]
more than a constitutional view, it
may also be a political view. There
are some suggestions which even
from the other side are constitutional
and to those suggestions I would cer-
tainly give due respect.
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I am thankful to gll the Members
from this side ot the House, who have
fully supported the Resolution and
the Bill. Coming to the various cri-
ticismgs that have been levelled against
this Government, the first criticism
that has been levelled is that. the
ruling party has failed to preserve
democracy in Kerala, They  also
went further and said that this was
a fraud on Constitution. Some of the
Members have also said that Parlia-
ment has been by-passed. I will deal
with each of these criticisms and will
show that there lias been no attempt
not to have democracy in Kerala, that
there is absolutely no fraud on the
Constitution, that there is no question
of by-passing this Parliament. All
that has been done has been done ex-
actly as the Constitution provides, not
only according to the letter, but ac-
cording to the spirit of the Constitu-
tion and the spirit of democracy.

May I remind the House? On the
4th of March or earlier, when the pre-
vious Proclamation of the President
was in force, why did the Government
decide to have elections in Kerala? It
was permissible even then for the
Government to extend the President’s
rule for a further period of six
months. What would have come in
the way of their doing so? But it was
the Government’s anxiety to see that
there was a democratic set-up, that
there wag a legislature in the State,
that the people of Kerala elected their
chosen representatives and formed a
Government, and therefore it was that
they decided that elections should be
held there.

[ RAJYA SABHA 1 Kerala State Legislature 1748

(Delegation of Powers)
Bill, 1965

Then comes the question of forma-
tion of a Ministry. Here so many
Members have said that when the
Left Communists were in a majority
numbering forty, they should have
been allowed to form a Ministry. And
the leader of the Swatantra Party
said that they should have been re-
leased. The Communists in Kerala
were not detained from any political
motive but if at all they were detain-
ed, they were detained for national
security. Does the House not remem-
ber that that party broke away from
the Right Communist Party? On
what ground? The ground was that
the Right Communists were not pre-
pared to fall in line with them in not
calling China an aggressor they were
not prepared to act in the interests of
China, they were not prepared fo re-
sort to subversive activities at a time
when national security, law and
order and internal peace were of par-
amount importance. Does this House
forget that at present when China
ang Pakistan have entered into an
unholy alliance, there is not a word
to be heard from the side of that
party, denouncing this unholy al-
liance? Therefore, Madam, it is not
at all from any political point of view
or with a view to having them de-
feated in Kerala elections that they
were detained. They were detained
not in Kerala alone, but throughout
the country. And this was a step
for the whole country, and not
specially for Kerala. Therefore, to
blame the Congress Government that
they detained these people and that
they did not release them and allow
them to form a Government, does not
hold any water, and it is absolutely
wrong.

Then, another blame that is put on
the Government is: Why did they not
allow another plarty to form the
Government? Now, the next biggest
party was the Congress which had 36
seats. As I said in the beginning, the
Indian Nafional Congress took a stand
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that the electorate gave its verdict
and that it did not want the Congress.
And if they took that stand, that was
not a new stand in the history of any
democratic country,

May I quote what Mr. Baldwin said
in 1929 when he was defeated in the
elections? He said:

“I took the view that whatever
had been the constitutional position
under universal suffrage the situa-
tion had altered. The people of
this country had shown plainly
whether they wanted hon. Members
opposite or not. They certainly did
not want me.”

And he said that he was not going
to form any Ministry. Now, therefore,
the Congress alsg should learn to
live in Opposition. If the Congress
had tried to come into power and
form the government with 36 and
some others, then I am  sure with
double force the Congress would have
been blamed that it wants to stick
to power and doeg not want to give

up power. Now here is one instance
where the Congress has come for-
ward. It says that if the electorate

does not want it, they would allow
any other party, but certainly they
would act in Opposition.

Then it was asked: Why not the
Kerala Congress and the Congress
meet and form a coalition Ministry?
Now it is a question of twg parties
coming together. It is not for the
Governor to make these parties agree.
1t ig for the different party leaders.
It was for the parties concerned to
agree. It iy a difficult position for the
King or for the Governor. It has
been said here. 1 am reading from
Munro's Government of Europe:

“The Prime Minister, as hag been
said, i head of the Ministry, the
cabinet, and ‘the government’. The
King goes through the gesture of

221 RS-8.
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selecting this official, but he has
very little discretion in making the
choice. He summons, and by usage
must appoint the leader of that
political party which dontrolg a
majority in the House of Commons.
If ng single party controls a majo-
rity, he calls upon some leader who
can form a coalition or otherwise
assure himself of a majority on
important measures.”

It cannot be as if a minority may be
allowed to form the Government, As
the hon. Member said, if in future he
is defeated or there ig vote of no-
confidence, that Ministry will resign
and again there will be re-election.
So that cannot be the basis for nam-
ing a leader, the Prime Minister or a

Chief Minister., It goes on:

“If no single party coftrols a
majority, he calls upon some jeader
who can form a coalition or other-
wise assure himself of a majority
Under the

two party system, which prevailed

on important measures.
in England for many generations,
the King’s task was very simple.
When a Prime Minister resigned by
reason of a defeat at the polls or on
the floor of the House, the monarch
merely sent for the leader of the
victors and invited him to assume
office.”

This is where there are two parties.

“But when three political part-
ies are represented in the House
with no one of them controlling
a majority, the royal function is
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not so simple, The King must
then use his own judgment as to
which leader he will summon.”
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The question is whether 1t is possi-
ble for him to form a Ministry.

Surr M. RUTHNASWAMY: This
is what the Governor did not do.

Surt JAISUKHLAIL, HATHI: The
Governor did it for a number of days.
He has had consultation-

Pror. M. B. LAL: The King does
not choose to rule by himself.

SHrr JAISUKHLAL HATHI: This is
a question of forming the Govern-
ment. Now I am coming to your
constitutiona] point., Now there are
a number of parties or groups. And
when there is not one single part
having a working majority, then it be-
comes a difficult task for the Gover-
nor, 1t is quite easy, sitting here, after
the event and saying that this could
have been done or that could have
been done or this man could have
been allowed to function or that man
coulg function. We all know that we
can all talk and discuss, It is all
human to make a post-mortem exa-
mination ang criticise. We are all
wise after the event, But what was
the actual condition there? The actual
condition was that the Governor in
his report suggesteq that it was not
possible for any party to form a stable
government.

Madam, Prof. Mukat Behari Lal
suggested that in no country perhaps
there is such a provision. I am thank._
ful to the last Member who spoke
and replied to these points also. This
question was discussed when article
278 of the Draft Constitution was be-
ing discussed.

Surr P. N. SAPRU: This article
i3 a relic of the British colonialism.

| RAJYA SABHA ] Kerala State Legislaturej752

(Delegation of Powers)
Bill, 1965
Surt JAISUKHLAL HATHI: No,
no, It is there. Everybody gave thought
and a cimilar clause appears in the
American Constitution,

Pror. M. B. LAL:
teachey Dr. Sapru.

I am with my

Surt JAISUKHLAL HATHI: This
alsop occurs in the Australian Consti-
tution Now this a federal structure:

“And when the President 1s satis-
fied that the Government could not
be run according to the provisions
of the Constitution.”,

Now the question i3 that the Presi-
dent hag to be satisfled,

Pror. M. B. LAL: 1 thought the
Minister was going to relate to wus
some provision of some other Consti-

tution of the world where those
words have occurred.
SHrRr JAISUKHLAL HATHI: I am

reading from Dr. Ambedkar’s speech.
That was why I said that this ig not
a new provision in our Constitution.
Similar provisions appear in the
American Constitution,

Pror, M. B. LAL: Instead of quot-
ing Dr. Ambedkar, will you kindly
quote a provision from the American
Constitution?

Surr JAISUKHLAIL HATHI: The
poing is that the hon. Member said
that that was a replica of the 1935
Act. It is not so. It is not a replica
of the 1935 Act. Therefcre, there is
no question, But the whole point is
this that the President has to be satis-
fied. It is a subjective examination
of the conditions, of certain conditions
prevailing And if he is satisfled, he
issues a proclamation,



Proclamation in
relation to State
of Kerala and

Now, another hon, Member suggest-
ed that Parlilament was not consulted.
Parhameny was 1n Session from 4th
Maich 1965 Then why did the Pre-
stdent 1ssue a Proclamation? Very
often we forget the provisions of the
Constitution, I can agree that if there
was a thought given, perhaps the
framers of the Constitution at that
time would have thought that 1f Par-
liament 1s 1n session and such a Pro-
clamation has to be issued, then 1t
shoulg first be brought before Parlia-
ment Perhaps those wise men did
not think 1t proper Now as the pro-
vision of the Constitution stands to-
day, can we say that this 1s a fraud on
the Constitution? What does the
Constitution say in article 356? There
15 no mention whatsoever that when
the Parhament 15 in session the Pro-
clamation must be first passed or
approved by the Parliament and then
only 1t will be issued It says:

1753

“Every Proclamation unde: this
article shall be laig Dbefore each
House of Parliament and shall ex-
cept where 1t 1s a Proclamation re-
voking a previous proclamation,
cease to operate at the expiration of
two months unless pefore the ex-
piration of that period it has been

approveq by resolutions of both
Houses of Parliament-”
Now, therefore, the clear provision

in the Conrtitution 1s that if a Pro-
clamation 1s 1ssued 1t has to be plac-
ed before the House and that it will
cease to operate at the expiry of two
months unless before the expiry of
that periog 1t hag been approveq by
resolutions of both Houses of Parha-
ment So what the Constitution pro-
vide~ 15 this The President can
1ss5ue a Proclamation at any time,
whether Parliament is in session or
not But what has to be done 1s that
before the expiry of two months it
has to be approved by both Houses of
Parliament If it 1s not approved
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unen 1t shall cease to operate, Now,
therefore, there 13 no question that
whep Parhiament 1s 1n  session, it
should first come here ang only after
Parliament approves can the Presi-
dent issye @ Proclamation There is
no such provision Therefore to say
that 1t 13 by pacsing or it 18 a fraud
on the Constitution, I would submuit,
18 not correct The other point which
the hon Member raiseq was about
more than half a month’s delay. The
Constitution provides a period of two
months and within a period of two
months this has to be done. It was
15 ued on 24th March and ;f 1t was
brought within two months, then
there 1s no question of fraud on the
Constitution or by passing the Parlia-
ment My objection 1s not to that
fact If the hon Member had said
that 1t should have been brought as
quickly or as early as possible, 1
would have nothing to say but
to say that this 15 by Dpassing the
Parliament and this is a fraud on the
Constitution 1s not correct To say
that because it was not brought be-
foire the Parliament before it was
issued and 1t was brought after 1}
months and so 1t is a fraud on the
Constitution is not correct

Surt K DAMODARAN 1 did not
say that 1t was a fraud on the Consti-
tution 1n this connection Constitu-
tionally 1t may be proper

SHrr JAISUKHLAL HATHI If the
Constitution had not been thrs per-
haps 1f the framers of the Constitu-
tion haq then thought of providing
that if a Proclamation is to be issued
when the Parliament is in session,
then 1t should first be brought here,
then 1t would have been different but
today we are acting not only accord-
ing to the letter but according to the
spirit of the Constitution

The other point that was raised was
that the A-sembaly wag dissolved
even hefore it was given an opportu-
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nity to meet. Everybody knows that
when an Assembly meets it has to
“ave some business. The first would
Ye the Governor’s Address and that
Jovernor’s Address would include the
orogramme ang the policy of the Gov-
ernment. On the first occasion when
the Assembly meets, then the Gov-
ernor's Address contains programmes
ang policies of the Government.
Where is the Government here? Is the
Governor to say that he is the Govern-
ment? No. According to the Consti-
tution the Governor is advised by the
Council of Ministers,

Surt M. RUTHNASWAMY: Does
the Constitution require that the Ad-
dress should contain the policy and
programme of the Government?

Surt JAISUKHLAL HATHI:
what should it contain?

Then
Shoulg it

only say: ‘1 welcome you and you
20 home’?
(Interruptions)
SHurt M. RUTHNASWAMY: He ,

might send them a homily on the |

neeq for continuing parliamentary
democracy. He could suggest ways
and means of running the Govern-
ment by forming a coalition,

Surt AKBAR ALI KHAN: He s
‘he constitutiona} head. He will have
to be guided inevitably according to
the Constitution, by the Council of
‘Ministers.

Surt JAISUKHLAL HATHI: The
role of the Governor is not what Mr.
Ruthanaswamy says, According to
the Constitution the Governor is the
Head of the State when he convenes
the Assembly and addresses. it, Then
he cannot advise about a coalition.
That is not his function, when he con-
venes the Assembly ang sits as the
Head of the State, There were other
opportunities for him to do it and it
could have been done, Therefore to
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say that it was dissolved wrongly is
not correct.

According to section 73 of the Re-
presentation of the People’s Act, once
the list has been published in the
gazette the Assembly shall be deem-
ed to have been constituted. So there
was an Assembly already deemed to
be constituted and when there wag an
Assembly naturally it has to be dis-
solved. So there is nothing wrong at
all in what has been done,

There were other suggestiong about
certain other constitutional methods
by which this sort of President’s rule
may not have to occur again and
again as has happened in Kerala. One
of the suggestions was from Shri
Gurupada Swamy but the weightier
suggestion from Prof, Lal 1 accept
that the people shoulg be educated
in the art of citizenship, in the art of
democracy and to live according to
the spirit of democracy and that is
the real lesson. It is not a guestion
of this or that party, I; is for the
people of Kerala as a whole.

I wish that this President’s rule
does not last for a longer period than
is necessary ang that during the
periog we =hall try our best to give
every satisfaction to the people of
Kerala by looking to the development
of the State ang the welfare of the
people 1 need not assure more, I
move,

Tue DEPUTY CHAIRMAN: I shall

put the motion later. The Prime Min-
ister,

STATEMENT BY PRIME MINISTER
RE: KUTCH SITUATION

Tue PRIME MINISTER (SHrI
LaL BAHADUR) : Madam Deputy
Chairman, after making my statement



